107 Re Amendment
[Shri Om Mechta]
(Regulation) Amendment  Ordinance,
1970 and consideration and passing of
the  Forcign  Exchange  (Regulation)

Amendment Bill, 1970, as passed by T.ok
Sabha.
(2) Consideration and passing of

The Agricultural Refinance Corpora-
tion (Amendment) Bill, 1970.

The Coal Mines (Conscrvation and
Safcty) Amendment Bill, 1970, as passed
by Lok Sabha.

(8) Considcration of a motion for re-
fecrence of the Advocates  (Amendment)
Bill, 1970, to a Joint Committee.

(1) Discussion  on  the Resolutions
tabled by Shri Bhupesh Gupta and others
seeking repeal of the West Bengal (Pre-
vention of Violent Activiues) Act, 1970,
andd (he West Bengal Maintenance of
Tublic Oiwder Act, 1970.

(5) Discussion undet Rule 176 on the
steps taken by Government to check ris-
ing trend in prices of esscntial comnio-
dities and industrial raw materials,

RESOLUTION REGARDING AMEND-
MENT OF THE CONSTITUTION FOR
INCLUSION OF THE RIGHT OT EM-
PLOYMENT IN THE FUNDAMENTAL
RIGHTS—conud.

SHRI BIPIN PAL DAS: Sir. T was say-
ing, whenever we talk of industrialisation,
we think only of the western model, and
that was a fundamental and Dbasic mistake
committed by our planners right from the
begimning. Becausc in the western countries
they had the unique advantage of exploit-
ing their colonies for mobilising resources
for capital formation; they also had the
unique advantage of a very low density of
population. We have neither of the ad-
vantages, and therefore we cannot just
imitate the west in order to build up an in-
dustrial structure on the western model;
neither do we have resources, and also we
have a verv huge population to feed and
to bhe gainfully emploved. If you take the
case of Communist countries like Russia
and China, that example will not hold good
in the case of India because of the differ-
ences in the two political systems. The ad-
vantages of a totalitfarian system are not
available in a democratic system, and
therefore we have to think absolutely on
new lines, and this should have been done
1ight from the beginning.

In the development of our ceconomv we
must take care of one thing in a democ-
ratic country, and that is to minimise the
social tensions as far as possible. Because
without minimising the social tensions a
democratic system can not work. There-
fore, in our effort to develop the economy
we should have tfaken note of that, and
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unciployment is one of the factors which
causes serious social tension in the country.
From this angle I would simply say that if
we  had taken into account our  position
regarding resources on the one hand and
the huge population on the other hand and
the demoaratic stroctuie under which we
have to function and develop our cconomy,
we should have decided on emphasizing
on small and medium-scale technology
rather than large-scale technology. Large-
scale technologv ultimately will not solve
our problem. We should have cmphasized
on the medium-scale and small-scale tech-
nologyv. By this I do not mean that large-
scale industries should be done away with
allogether.  No, Sir. There are certain
sectots, there are certain fields, where large-
scale technology is incvitable, is cssential;
but generally speaking the emphasis should
have been overwhelmingly on the side of
small-scale and medium-scale industrics.

[ may diaw your attention to the fact
that todayv Japan is industrially the third
I'i(]).cs'l country in the world What is hap-
pening in Japan? How have they achicted
this> Ninetynine per cent of the industiial
unils o Japan belong to what they call
medium and small-scale industries; 70 per
cone of the jndustrial working population
belong to these industries; 50 per cent of
the total GNP has heen produced by the
same industries. More than 44 per cent of
the cxports are managed hy these very in-
dustries, This is how Japan has today be-
come the third richest country in the world.
Therefore, if somebody says that if we
simply insist on small-scale and medium-
scale ndustries we shall never grow, our
cconomy cannot grow, we cannot grow at
the devired pace, Sir, that has been proved
to be entircly wrong and baseless by the
example of Japan. Therefore taking the
facts of the situation into account. we
should have built up a different kind of
strategy,  drawn up a different kind of
strategv for our industtial development.
And that we did not do, and that was the
fundamental, basic mistake that we com-
nutted when we started our planning. In
the Fourth Five Year Plan, the Planning

Commission  has talked about labour-
intenstve  programmes  instead of capital-
micnsive programmes, But what kind of

programmes® Constructjon of roads, small
itrigation and <uch kinds of things These
kinds of programmes give emplovment onlv
for a part of the vear, only casual emplov-
ment. Thev cannot provide sustained cem-
ployment  Therefore, whereas on the onc
hand I would certainlv welcome these
mecasures  wherebv a large-population  can
he emploved, on the other hand the entire
economic structure, the entire industrial
structure should be so reorganised that cm-
plovment becomes sustained in this country.
not casual or three-month-a-year emplov-

ment,
NI IS
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Trom this point of view, T would also
submit that .o far as agriculime is (on-
cerned, theie is a talk of mechanisation of
agriculture (- oider to raise the output in
agriculture. i, 1 warn—large-scale mecha-
nisation of agriculture will take this country
1o doom. We  can make use of scientific
knowledge, the technological knowledge
also, in the cise of agriculture but must not
introduice lary e-scale  mechanisation, which
will definitely put a huge population out of
employment. We can use, for example,
power tillers electric pumpsets, like that.
We can make use of chemical science for
inaeasing the output. But what T am em-
phasising is that in the agricultural field,
as in the industrial field, we have to de-
pend moie o the small-stale and medivin-
scale mechansation than on the large-scale
mechanisatjon. That is the fundamenial
thing that we have to do and if on these
lines the Plans are revised or the Fifth
Five Year PlLin is drafted, then, as T said af
the beginnin:, then probiem can ultimately
be solved. Unemployment cannot be solved
tomoriow, i1 one vear or in five vears, Bul
the process will have to be started by which
the problem of unemploviment may he
solved ultimately. And this line must be
accepted. Otherwise, T do not see how this
problem can be solved even after 15 years
o1 50 vears.

Fmallv, T come to the question of edu-
catjon  Thc  present education system in
our country is what the British gave us.
We have hardlv made any change in it.
This education systemt produces an army
ol parasites, people who live on others,
who do nor work—that means, those who
are not engtged in productive work. That
svstem has 19 be changed from the hottom.
“Whereas in this age science and technology
must find ti eir own place in our education
system right from the bottom, I would
submit that technical and vocational edu-
cation shou'd be provided in three stages.
The first ‘tage or the junior-most stage
comes after vhat I mav call, in the language
of the Education Commission’s Report,
the higher j-rimarv stage. Immediately after

the higher primarv stage, the students
should be allowed to bifurcate, diversifv
into djfferent courses. FEvervbodv should

not go alony on the main road up to matri-
culation, ur to higher secondary. then to
university. [his process has led to so manv
problems ot which we are already aware.
Therefore if at the base—after the higher
primarv starc—we allow the students to
bifurcate t¢ other vocational training, to
other kinds of training, to other lines, then
we will creite a new band of students who
will be equipped with sufficient knowledge
so that the. can get emplovment and also
employ themselves. Second stage is after
matriculaticn, that 8. after the lower
secondary stage and thirdlv it s after the
higher secondary stage.
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Now,_ Sir, the Planning Commission has
said that economic growth alone may ulfy-
mately solve the unciuployinent problem. 1
do not believe in it. Tt mav help in provid-
ing additional emplovment no doubt. But
this atone will not solve the unemploy-
ment problem in this country because the
population is inacasing. The problem of
uncmplavment is so big. In the case of
education, therefore, we have to remodel
the whole thing <o that more and more
students go towards technical training and
that can be done tight after the hijgher
primary stage, and thereby alone we mav
cteate a band of new citizens who can find
emplovment elsewhere  or can self-cmplov
themselves.

Sir, T would emphasise on self-employ-
ment more than on employment. Mr. Raju
referted to some medical graduates being
unemploved. I am surprised why even medi-
cal graduates cannot find employment.
Thev can emplov themselves bv taking to
practice.

MR. DFEPUTY CITATRMAN:
clude.

SHRI BIPINPAL DAS: I am concluding.
I would like to emphasise that our educa-
tional svstem should be such, our curricula
should be so revised that we produce stu-
dents who can not only find employment
wherever employment can be found but who
can also find self-employment. That means
they should be able to do something pro-
ductive and therchy earn their living, not
that they should onlv become consumers
and parasites.

SHRI B. K. KAUL (Rajasthan):
will do that?

SHRT BIPINPAL DAS: I do not know.
Whoever does it, T am asking the Govern-
ment of India, T am asking the Planning
Commission . . .

MR. DEPUTY CHATRMAN:
please.

SHRT BIPINPAL DAS: I am onlv making
an appcal to the Planning Commission, to
the Governient. Who is in the Govenment
is not my concern just now. But whoever
is the Government should do it. That is
the hasic approach that I am making be-
fore the House so that we can draw up our
Plan accordingly and revise our educational
system accordingly.

Please con-

Who

Conclude,

MR. DEPUTY CHAIRMAN: Please con-
clude now.

SHRI BIPINPAL DAS: I am concluding.
I would like to point out that just as in
the case of industries we think of large?
scale industries, so also in the case of edu-
cation and technology we always think of
producing Engineers. Some years ago 3



Il Re Amendment

[Shri Biptnpal Das.)
Russjan expett ame here and he made a
remark 10 somebody in Delhi as to why we
produce so many Engincers. Why do we not
produce technicians, mechanis and artisans
who can do something by themselves if they
cannot  find  cmployment elsewhere and
therchy  add  to  our production?  He
asked. We amm at producing big c¢n-
ginecrs. T have seen the big engmeers.
Thev just go to the office and sign
the bills. We want men who can be
present on the construction site, who can,
take personal interest in the matter of
actual constiuction and development work.

Therefore, the whole problem has to be
attached from thice angles. Revise the edu-
cational system. Put more emphasis on agri-
culture. And the whole industrial structure
should be patterned on a new basis in
which much more emphasjs will be given
to small and medium industries rather than
large-scale industries. Science should be in-
tioduced into agriculture without going for
large-scale mechanisation,

MR. DEPUTY CHAIRMAN: That is
énough. Please sit down now. Mr Dharia.

SHRI M. M. DHARIA (Maharashtra):
Mr. Deputy Chairman, even though I do
not agree with the contents i the Reso
lutjon moved by my friend. Mr. Man Singh
Varma, he has provided a good opportunity
to this House to think over this serious
problem in our country. We cannot forget
that this pioblem of unemployment and the
problem of under-emplovment not only put
great strain on our economy but on our
Parliamentary insijtution or the Parlia-
mentary democracy too.

Sir, T do feel that right to wotk must be
a fundamental right in our Constitution.
But to sav that the Goveinment has com-
pletely failed in solving the problem will
not be proper. It may perhaps amount to
the ignorance of historv or exhibition ot
political motives.

sft StTdtsr wErE A () |
THAT AT WHEIHT AT AT F7 AT

SHRI M. M. DHARIA: Mr. Deputy
Chajrman, Sir, mv friend should not got
annoyed that way because I feel that we
should not treat this issuc as a party issue.
It is a national issue and I have no doubt
whatsoever that it is perhaps onc of the
first dangers being faced by this country,
by the people of this countrv and this
problem shall have to be solved on a war
footing. Onlv by declaring a war against
unemplovment we can solve this problem,
not otherwise. I am participating in this
debate nog because T belong to a partj-
aular party, but because I fecl that it is a
national jissue, a very serious issue and
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serious  consideration and dre serious
actions are called for.
as

Now, whenever a questjon is asked
o how many pcrsons are unemployed. th
Government  just gues the number o
people who have registered their names
with the Employment Exchanges and says,.
“According (o these lists, there are aboyt
85 million people who are yet to be em-
ployed, there aie abour one million edu-
cated people who are unemployed, and so
on.” Sir, these Employment Exchanges only
give the number of people who go to
those Exchanges. But it is not necessarily
the number of people who are unemplovedd,
and certainly not the number of people
who are under-emploved. Tet us not forgen
that out of the 55 crores of people in this
countrv more than 35 crores of people
are such whose income is less tham one
rupee per day. And that i< the veal problem.
It §5 in this context that an amendment has
been moved by one of my colleagues on the
basis of a resolution passed by my party
that in (the coming five vcars, our plans
should he so formulated and implemented
that everv house has at least one member
earning not less than Rs. 100. Therefore, 1
welcome that amendment, But it is not
cenough. The basic question is how to solve
this pioblem. Under our present economic
system, can we solve this problem? Is it
possible for this country to provide em-
plovment (o crores of people in the pre-
sent economic system, with the present
hold of these monopolists over the econo-
mv? We have accepted mixed economy in

the country. But let us not [oiget that the
laisscz-lajie economy has certainly over-
powcred this mixed economy, and it is

thesc hig monopolists who are not allow-
ing this country to function in a proper
way. Sir. T feel that thjs country shall
have to accept the socialist economy if we
want to solve this problem and from that
point of view, we shall have to formulate
all our plans and schemes. .

The Planning Commission has unfortu-

l":’
natcly failed in  properlv  assessing this i
problem. and it has further failed in pro- “’f;?‘
viding a proper solution to this problem. LR
!

With these figures that are enumerated in ﬁ
this Fourth Plan, is it cver possible for uw
to solve this problem? When we have heen .
adding to ouy population bv about 120 §°
lakhs every vear and when this rate is [
growing everv dav, how is it possibie thatg

we can provide employment to so manvf‘l

after so many vears? Tr is practjcally im-i°
possible because  the  Dbacklog itself is sof-:
great With this backlog, it will never be
possible for us to provide a proper solu-
tion to thijs pioblem unless a radical :
change is made in our Plan. To sav rhat, i

there are no resources reflects on the ahi-m‘_

litv and the intelligence of the Planning

T
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Commission aml of those who advise the
Government. There  are resources.  This
countty has un‘umited rcsources. The only
question is: Ar we prepared  to fid oul
where the resources aier I can quote ins-
tances atler ins ances. Take, for instance,
gold. In this country there is gold worth
‘Rs. 7,000 to Rs 8,000 croves. I do under
stand the feelings of the ladies avout their
securitv. Let them have 20 to 25 tolas of
gold. It every {imly gives the country 20
to 25 tolas of gcld, within no time we can
clear off our delbits to foreign countrics and
this conntry can become self-reliant and 1t
can have more toreign cxchange for biing-
ing in modern icchnology and scence and
modern methods for industrial adrancement
of the country. Are we prepated to do that®
For that a drastic decision is requited 1o
be taken. What is a fundamental right*
The right to work should be a fundamental
right, not the -ight to property. If this
country is interested in  protecting the
human right, 'he human dignitv the
right to property as a fundamental
right has no meaning whatsocver.  And
it is high time¢ that this countrv look
a drastic decison and  said  “*No, in
this country wc shall allow the right
to property onlv to a  certmn  extent,
There will be a ceiling on property in
rural and urban areas. Above that ceiling
no property should be treated as a funda-
mental right in this country, and that
property above the ceiling necessarily he-
longs to the State for the welfare of the
State. for the w llaie of the people, for
solving problems like unemployment’. Are
we prepared to ake such a drastic deci-
sion? Without taking such a drastic deci-
sjon we cannot sclve this problem. Let me
warn this Goveinment today, with all our
hest possible cfforts to maintain  parlia-
mentary democracy and parliamentary ins-
titutions in thjs country if proper em-
plovment and pioper employment oppor-
tunitics are mnot provided to the young-

ster of this countiy, parliamentary de-
moctacy in this country cannot survive.
it has no charces whatsoever of surv-

iving. Tt is all right to say that the Naxalite
problem is a law and order problem. But
we cannot forget that the basic instinct in
the voung men for accepting violence is
there because the voung man fecls that
his lifc is insecure in this country So we
should first provide security for him in  this
country. Let him fecl that in this country,
in this land of hi:, he has got all possible
opportunjties for a mnormal life. to be
self-reliant, to get self-emploved, to hring
dignitv to human life, to bring dignitv fo
his countrv Tn thut case T have no doubt
that he will not a cept that violent power.
Tet us not forget that this i§ a socio-
economic problem How are vou going to
solve this socio-cconomic problem?  Simply

", -''condemning the a ts of the youth is not

« going to solve th: problem or provide a
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sofution 10 the problem. The youngsters
me agitated and they are more so because
they feel to he educated is an anathem a
aime, and  to be uneducated s alo a
cume. Thev do not see any prospects in
then hite and so they ate losing laith in
parliamentary democracy. So it 15 from this
angle that we shalt have (o solve the prob-

lem. Uherefore, I say that what is re-
quued iy the correct basic approach 1o all
these problems. In this country have we

not witnessed during the last twenty vears
or so that progress has heen made indus-
triallv. or otherwise,  in agriculture, in
stience and technology and in varions other
ficlds? There is no “doubt abouwt it. We
have made progress during these twenty or
twentvihree years, and we have certainly
provided emplovment to lakhs of people in
this country. There is no doubt about it.
But it is not enough. Have we also not
wilnessed alongside that the big monopo-
lists, the big industrial and business houses
are growing 1icha and richer everv year?
There are manv who have hecome new
princes, new rulers, in this couniry. Thao
have become a dass in themselves, Then,
how can anv voung man have faith in this
swstem of Government? How can we have
faith 1 this demoaatic svstem? There are
opportunities in this country today only for
big people. There are no opportanities for
the poor. There are all sorts of hairiers
simplv because one is boin in a poor family
or becanse one is boin in a partjcular caste
or community. If this is the situation, how
<an the voung have faith in the functioning
of this parliamentary svstem? Thercfore, T
say this challenge of vyoung men, this
challenge  of unemploved voung men, is
not only a chatlenge to the economic system
of the countrv, but it is a challenge to our
parliamentary democracy which we have ac-
cepted and to which we are all so sincerely
dedicated. From this point of view I feel
that we¢ have been committing great in-
justice to the vounger generation that is
fast coming up in this country.

Sir_ take our population. Are we pre-
pared to take some drastic decisions ahout
our population? With this growth rate at
the rate of 55,000 citirens taking hirth in
this countrv cvery dav, how can we solve
that problem? T have spoken for ten
minutes. Within this span of ten minutes,
nearlv. 900 habics have taken birth some-
whaore in this countrv . . .

SHRI A. D. MANI (Madhya Pradesh):
Not in this Parliament.

SHRI M., M. DHARIA Some Mecmbers
of Parliament are also responsible for that.

SHRI CHITTA BASU (West Bengal):
T am nor responsible.

SHRT M. M. DHARIA: My friend will
agree with me that to he a bachelor is not
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enough (0 say that he is not responsible. Any-
way, my submission is that during this span
of ten minutes, neatly 900 babies have been
born somewhere in this country. Let us not
forget that thev are crying for food. As
trustees of this countrv, we should take
note of the whole situation. I am not here
to put forwaid all the schemes. But I have
no doubt whatsocever that we have to make
a basic approach to this problem. Wc.bg-
lieve in socialist economy; yes, we believe
in equality; yes, we belicve in cqual status
and opportunity, We want to function on
those lines as indicated in the preamble to
our Constitution. Nobody can stop  this
government from providing solutions afte
solutions in mecting this problem. But un-
fortunatelv it has again happened and our
engincers have been loitering on the Stfﬂt
for emplovment for the last two-three
years . . .

MR.
conclude.

SHRI KRISHNAN KANY (Haryana): Tt
is a ve1y valuable speech. Let him continue.

DEPUTY CHAIRMAN: Please

MR. DEPUTY CHATRMAN: It is mi-
vate membes” business.
SHRI M. M DHARIA: Thacfore, |

shiould not speak for more rhan 15 minutes,
I will condude in a minute o (wo

SHRI A. D. MANI: Lect more habies be

born,

SHRI KRISHAN KANT:
help of Shii Mani.

SHRI M. M. DHARIA: He said: Let
more habies be born. I am  of the clear
opinion that it is high time that we do
something ahout it. Let anybody helong to
any religion; but no couple in !ﬁhl.\' country
should have more than three children. This
must be made a legal provision. There is
no other alternmative. That is mv submission,
Are we prepared to think on those terms?
Shri Reddy will feel that T am curbing his
personal rights . . .

SHRI N. SRI RAMA REDDY (Mysorc):
Will what you sav he made applicable to
all castes or creeds or only to some ser of
people?

SHRI M. M. DHARIA: It should be ap-
plicable to Muslims, Hindus, Jains  and
other communities,

SHRI BHUPESH GUPTA (West Bengal):
Shri Reddy is at the moment unemployed
because there is no Supreme Court case going
on. ..

Without the

(Interruption)

SHRI MAN SINGH VARMA:
children? Why not two?

Why thyee
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SHR1 M. M. DHARIA: I am ready even
fir two. Bur it should be acceptable 1o
the counny and palatable o all, Otherwise,
Fam aeady Lo wwo.

#H, Aar frdtow o1 ot wara
§ o WAl (o o w wraw): 2w
&1, #ATR &Y

0 A AGAT 2 & A7 A, A

SHIRT M. M. DHARIA: Coming (o the
last point, what T want (o say is that we
have to ceate the right atmosphere for it
in the country. What is ouy cdncational
system wodayy Is it producuon  orientedp
Have we taken care of our industrialisation
progriunme:  Theie should be more and
more productive industries and more and
more land-reforms and we  should give
ptiority (o these in our plans. We have not
bothered 1o see that our eductation becomnes
production oriented, ¥t should creafe g feel-
g of scif-reliance in the minds of people.
It should create creative creatures and not
people who would be seeking  employment
wWith a slavish mentality as in the days of
Biitish 1ule. Whether this resolution is voted
by the House or not, I wonld appeal to
the House 10 look at this problem of un-
employment  ungd under-employment as  a
national problem. As leaders of this coun-
try, let us all it together and find ont
solution to this problem by working hard
setting  aside our ideological  differcnces.
There is no other alternative. [f we are
picpared for a radical change, then alone
a radical solution could be provided and
this problem conld he solved and not other
wise. Thank you very much.

3 par.

MR. DEPUTY CHAIRMAN: Mr. Rhu.
pesh Gupta,

SHRT BHUPFSH GUPTA: Mr. Deputy
Chairman. Sir, I am glad that we are dis-
cussing onc of the most explosive problems
of our time in this country afier indepen
dence, namely, the problem of unemploy-
ment and under-cmployment. 1 am jn agree-
ment with the Resolution and T think no-
body can take execption to it. I was a
little smprised when I heard my friend,
Shri Dharia, taking exception to the expres-
sion in the Resolution, ““that the Govern-
ment of India has completely failed in solv-
ing the problem of unemployment’’, Evi-
dently, Mi. Dharia does not like the word
completely’, but he would agree that the
Government has failed. Now, T should like
to know when this particalar word could be
properly used and where,
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At the time of the First Five Year Plan,
there was a backlog of 9.3 million wnem
ployed peopl in the country; at the start
of the Second Five Year Plan, the figure
rose to 5.5 uillion; and, at the end of the
Third Five Year Plan, it was 7.5 to 8 nul-
Yon and now it is in the neighbourhood of
20 mullion. . fter these, would Mi. Dharia
object to thi. word ‘completely’ being in
troduced in  his Resolution? If (his is not
a case of cotiplete failure, T do not know
where we cat find an instance of complete
failurce. So, think that my friend, Shui
Dharia, becavse of his loyalty to the ruling
party and tl'c Government, for once has
gouc wrong in this matter, Being an intel
ligent man that he 15, he will certainly
understand  where the word  ‘completely’
should be usc:l and should net be used.

Now, unemployment is a problem which.

is not an easy one to be solved and, in fact,
impossible 1o be solved on a permanent and
durable basis or, if T may say so, com-
pletely, unde capitalism. Todav., even in
the affluent societies, the so-called affluent
socicties of th+ USA, France. England, West
Germany, ctc, unemployment has risen.

SHRI K. P. SUBRAMANIA  MENON
(Kerala): Even Japan.
SHRI BHUPESH GUPTA: Yes, even

Japan. But I am not talking about Japan.
But these are the very old capitalist societ-
ies and they are developed socictics, affluent
socictics and theic unemployment is on the
rise today de pite very great technological
revolution having taken place. Somctimes,
under  capitalism.  this technological  and
scientific revol.ttion leads to unemployment
bhecanse the capitalist society does not know
how to reconcile the problems of tabour
and emplovment on the one hand and the
impact of th: scientific and technological
revolution on the other, which is taking
place in the world today.

In under-dc.eloped countries also unem
ployment is rising. all thc more so because
backwardness s there and remains on ac-
count of the facr that the vested interests
continue to wield their power in the eco
nomic and the political life of the country.
And, Tndia iv a casc in point. We have
got loday so 1viany people unemploved and
we should not be guided by the tigures of
unemployment  but we must take into ac
count what is called the disguised unem-
ployment, that is to say, the figure of under-
emploved people. Now, if you take into
account the m.ral and the urban economy,
the rural and industrial economy. together,
according to tf e various estimates that have
heen made offiiially, by 1980, there will be
in this countr , at this rate, one hundred
million People unemployed or under-employ-
ed. This is the estimate made by the Govern-
ment agencies, not by any other agency and
such is the pioblem that we are facing.
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And mnot only that where the backlog
gocs on increasing, we find that the gap
hetween the number of [eople enlering the
labour maiket on the one hand, and the
employment opportunities aieated, whethes
n the public sector or in (he private sec
tor, whether 1 agriculture or 1 industry,
s widening again. Therefore, we are faced
with the situation an this capitalist economy
that as time passes, the hacklog gocs on
mereasing, and this gap between people
seeking jobs and those who are supposed (o
offer jobs will go on increasing. Such is the
situation  today.

The remedy is, therefore, to he a basic
onc. There cannot be any tinkering with
the problem. The present approach  has
proved utterly inadequate, and even laugh-
able, in ow soctety todav., The Plannine
Commission  has completely  failed. 1t has
aiminallv failed. 1 should not sav ‘com.
pletely’; T should say that the Covernment
and the Planning Commiission have not only
completely failed 1n tackling the problem
of unemplovment, but have failed iiminal-
Iy, and deserve indictment at the bar of the
nation. That is not the wav we shonld
approach the problem, We muse look  at
the capitalist economy as a whole, instead
of tiving rto find out piccemeal solations
here and there. It 1s possible to find out some
makeshift airangement in this or that sec.
tot of the economs. That is not going to
solve the prohlem of this staggering dimen-
ston, namely, the problem of uncmplovment,
We must go o the 100t cause of this pro-

blain and the growth of unemployment in
o country.

In our agrarian cconomyv, which accounts
for ncarly 70 per cegt of our total popu-
fation: and from where comes 45 per cent
of the total national income, we are al-
most in a stage of semi-development, des-
pite bickerings and talks abour green revo-
lution. The gréen revolution affects a vory
small area of land. Buf what is most im-
portant to consider in this  context s
whether vou are developifig the agrarian
cconomyv with a definfle hias in favour of
employment, with a view to climinating un-
employment and under-emplovment in the
agrarian sector of the economv, with a view
to harnessing the vast resources in the form
ol manpower and ldhour power and harnes-
sing this production. That shonld be your
approach. "That has not heen done. Why?
Becanse vour methods are out-moded and
antiquoted. Certainly they are backward,
whatever vou mav say. That is why it was
not possible to do any thing in réegard (o
this matter.

Fven today, on some computation it has
been found that 21 crore acres of land
could he easily found for distribution among
the agricultural workers and among the poor
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peasants, Harijans and Adivasis, provided
we re-organize our agriculture on a iadical
basis, carty out land reforms aadically and
temose manifold exemptions that stand in
the way of cven the implementation of the
existing cciling laws.  TE we bring under
plough the fallow land, that has not been
brought under plough, and also distiibute
the fallow land—it is casy to get 21 crore
actes of land—among (he peasantry, then
you can well understand that we will have
vast resources for tackling also uncmploy-
ment aud booming in the ditection of soly-
ing this problem, After all, ecach village
todav in our cconomy, to solve the prob-
lemi of unemployment, demands, betore any-
thing clse, the distribution of land, 7o the
tillers of the soil, to  the agricultural
Iahoures and poor peasants who remain for
most of the vear idle. And (hat means
production in theit hand. By this, we can
teally make a better break-through in our
struggle against this menace of unemplos-
ment. But we are not doing il. We e
not doing ot . . .

SHRI AKBAR AlIl KHAN (Andhra Pra-
desh): You «aid forest land. But forest s
as essential

SHRI BHUPESH GUPTA: The ditliculty
is that you come fiom Hyderabad. Forest
is cssential as far as afforestation is con-
verned. But theie are many foiests which
are not neccessary. Land s lying theie, and
for afforestation that land is not necessary.
"When vou rake this land, the total comes
to 21 crore acres. I am not talking about
general forests or afforestation.

SHRT N. SRI RAMA REDDY: Including
the rocks and Dboulders and hills and dales?

SHRT BHUPESH GUPTA: 1 do not
know. That is the Syndicate way of talk-

ing. ..

SHRI N. SRI RAMA REDDY: You ate
speaking from imagination.

SHRI BHUPESH GUPTA: I am speaking
fiom the statistics prepared by the Govein-
ment when you werc sitting on these Ben-
ches. These documents Wire prepared then.
Mr. Desai leads a party which is full of
people who are illiterates.  There is no
doubt about it because they do not read
anything.

SHRI N. SHRI RAMA REDDY:
party has political scoundrels.

SHRI BHUPESH GUPTA: My party is
supposed to contain politicdl  scoundrels?
Fancy it from the quarter of scoundrels—the
phrase is being used.

Your

_ What you are doing for your agriculture
is the test of your sincerity and unless you
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hit the landlord concentration and under-
take land disiribution, let us not 1alk abour
the soluton ot the problem of unemploy-
ment because it leads you nowhere. T would
like o point out the importance of setting
up agro-industries in the rural aicas. We
should scriously launch a project of such
agro-industries where we can cicate employ-
ment potential and create oppottunitics for
supplementing the employment in the ruial
arcas and semi-rural areas in our country.
We should concentrate on also minor ii-
rigation pojects and Dbuilding construction
especially 1ural housing which would find
cmployment for many people, I'he tenden-
cv to-dav is to concentiate on vay heavy
inigation and other projects and medium
irrigation projects, Of course these are ne-
cessary hut in a counury like our where
manpower i~ idle, where yonr resonrces are
the human labour, these should be utilised
to whatever possible extent in order on the
one hand to reduce the cost of these pro-
jects and the foreign exchange element in
it and on the other Lo provide employment.

I was in China fwice and found that in-
stead of going in for big irrigation projects,
the whole of China had bheen studded with
small irrigation projects with a view to solv-
ing problem of irrigation in such a manner
that at the same fime it gives employment
to the poor peasants and the agricnltural
labour and those who come up in the labown
market. We have no such approach here
todav. On the contrary we have an
approach of starting big capital piojects.
That will neither solve the problem of l[ood
not unemployment. The crux of the pro-
blem in our rural ¢conomy from the point
of view of the production of food or from
the point of vicw of employnient is the
distribution of land (o the tilleis of the
soil and creation of employment opportuni-
tics by starting small irrigation projects,
housing projects, agro-industries and so on.
That will make for an integrated approach
to our struggle fer solving unemployment in
the vast sector of our rural cconomy.

I now come to the question of industrial
sector. The industrial sector is monopolistic
and capitalistic. Unemployment is the pro-
geny of a capitalist cconomy. The capita-
lists do want unemployment to maintain
an army of unemploved so that they are
in a better bargaining position with the
labour and with the trade umion movement.
An army of unemployed people is a necces-
sary capitalist thing for them with a view
to browheating the labour population and
browbeating them in their trade union and
other activities. Now therefore, as long as
the basic motive in producfion is profit-
making the basic line of their activity would
be how to carry on an intensive and ex-
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tensive exploitation of laboui. And that also
brings uncmployment and that is happcning
- out country. 'Th refere, you cannot run
away with the bae and hunt with the
hound. You cannot say we have a mixed
cconomy with  the capitalist class and  the
monopolist class occpying a domnant posi-
tion, a key position and directing the eco-
nomy openly and ¢ wertly on the onc hand
and at the same tin-¢ you cannot claim that
vou are solving the problem of uncmploy-
ment, The entire economy is vitiated by the
influence of the monopolists, by sabotage and
other adivities of thy monopolists. And here,
for example we know very well how callous
and crucl and cynical these monopolists are
to the problem of nnemployment. Event to-
day you ind that nany capitalises in ' West
Bengal have dosed their factories, and they
savs it s due to labour trouble. Mav be some
tabour vouble is there but they are closing
it all, and on the contrary thc big mono-
polists are sceing ta it that the smaller fac
tories also do not run. Because there 1s com-
petition between the  big and the small
the big alwavs sees w1t and that is how
the big continues to be big and the small
15 weeded out, is sijucezed out from the
ficld of production o that thcy continue to
occupy the monoptly position. 'Therefore,
as in the United States of America and 1n
ather advanced capualist countries, the pro-
cess is here, and because of the monopolists’
opcrations the small scale ones are going out
of existence under the wheels of the hierce
competition by the monopolist tycoons in
the industry, That Tas to be stopped. and
vou cannot stop it by meich iwsuing ser-
mons and other things. For this we need on
the one hand very suong cffective  anti-
monopoly measures but above all cxpansion

of the public sector Tor this we neced a
very dlearcut demoaatic cmployment-
orienfed labour police which would  make

illegal closures  pur shable,  retrenchment,
tav-off, ctc. punishialile so that the capitalist
and the monopolist «lasses are not i a posi-
tion to take to sucv  action  as  creating
more unemploved people.

Mi. Deputy Cha eman,  here  is Mr,
Bhagat sitting. We have Mr. \soke Scn,
a member of the ral ng party and a former
Union Minister, whe has dlosed down the
‘Basumati’ concern thowing 330 people out
in the streets. And can he deny--1I would
ask him—that the - losure is illegal, that
the closure of the ‘Basumati’ concein is
illegal? No action is heing 1aken, Mr. Asoke
Scn belongs (o the raling pmty who s
aoing to  take Mr Dharia’s professions
seriously, becayse My Asoke Sen is o friend
and a member of (he ruling party and has
been a former Union  Minister and  still
owes allegiance to the Government of the
day? And today he is creating unemploy-
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ment 1ight under our nosc in the streets of
Calcutta by illegally closing the ‘Basumati’
concern, lhis is the example of a case . .

SIIRI M. M. DHARIA: Wc¢ have con-
demuoed it. Government should  take over
this paper because I am worried over the
outcome of its closure, worricd because the
employces there have been thrown out of
job.

SHRI \. D. MANI:
will take over a paper,
SHRI BHUPESH GUPTA: So you say

Government  has not completely failed to
take iL on.

But no Govcrnment

SHRI SHEEL BHADRA Y\AJEE (Bihai):
If Government takes it over, onc day your
papa mav abo be miolved.

SHRI BHUPESH GUPTA: Do not uy to
detend him, (Interrupttons) I am not func-
tonmg “as Mr. Asoke Sen’s spokesman. 1
am inot talking of Mr. Asoke Scn, a Con-
gress Member. 1oam talking of Mr. Asoke
Sen as an employer, as onc who creates w-
employment, who resotts o illegal closwuie

SHRI SHEEL BHADR\ YAJEE:
about Shit Rajagopalachariz

What

SHRI BHUPESH GUPI.A: An unncces-
sartly irrelevant antertupnon. Whoever they
ate, go against them. I w0 is  Bhupeh
Gupta. shoot him, shoot him,

SHRI M M. DHARIA: No. no, wue
shall not shoot Mr. Bhupesh Gupta. f
Mi. Bhupesh Gupta is shot at, then who
will shoot 1 Rajya Sabha?

SHRI BHUPESH GUP1A: Thaelore,
what is needed today? This concept of mixed
cccnomy is a hogus concept. 1t is a colossal
bluff. You cannot be chaste and a strect-
walker at the same time. You cannot be
both. You cannot Dbc¢ a street-walker and a
vittuous lady at the same time. It is im-
possible. Today the concept of mived eco-
nomy iv a mischievous concept, and 1 find
that Mr. Dincesh  Singh, o Industries
Minister. 15 trving to populuise the theony
of mixed cconomy in a manner where the
mixture is more and morc in favour of the
emplover, of the monopolis, and the wor-
ker is left without anything. Thercfore, let
us not talk about it. Today there must be
a structwal change in our cconomv whele
the foreign concans, like oil, should be
nanonalsed  and  other monopoly  concerns
should be natiomalised for the pﬁl)\i(, sector
to gain a pricponderence in our cconomy,
and certainly in our industrial economy.
But this is not being done. The second
point T should Iike to say is that +you
must give encowragement to small scale in-
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dustiies and medium scale industries. Do
not think that we can tackle the problem
of unemployment by starting big industries
only. We are lmmited in our resouices but
swrely small scale industries and medium
scale industiies yvou can start, The countiy
can be studded with such industiies especial-
ly in the backward regions. Industiially
speaking the country can be studded with
such industries with the backing of the
State Governments and the Central Govcern-
ment and the aedit institutions  of  the
Government of India and that is how we
can create  cmployment  oppottunities and
spread out employment all over the countny
Hut that 1~ not being done. In Uns context
not onhy theie 1s need for expansion ol the
public sector; the public scctor must enlet
the consumer industrics, must  start such
small industiies and thus create employ-
ment patential. We should do that net only
for selling goods at cheap prices to the con-
sumer but also for attracting labour and
finding emplovment opportunities. At the
same time small men 10 industry should he
ginen  assistance. Qur small ~cale industry
people, as you know, do not get asistance
i credit, do not get aswstance  in aw
material, do not get assistance when they
require a little toraign exchange, do not get
assistance for marketing facilitics and so on
and even alter the nationalisation of the
hanks the position has not changed. There-
fore the Government sheuld really link up
e davelopment and expansion of the smatl
and medium scale industries with the aea-
tton of emploviment  opportunities.  That
should be made a condition for all  in-
dustries.

Finally, doswe,  aetrenchiment,  lav-of,
all these things should be dealt with ey
fiimhy by the Government and the capitalist
dlass should not be allowed, the monopolists
siould not be allowed to hold our cconcmvy
to ransoin in this manner ceating such a
sacial problem.

{(Tune bell rings.)

Sit, before Isit down, T would say T have
made some stuggestions, concrete suggestions
but T know they will not accept them. All
that happens s, T have spoken, you have
iung the bell and you have listened to it
but nothing will come ont of it. This Gov-
ernment is utterly incompetent, it has no
tabowt paolicy at all. Its planning {s not only
defective but it is no planning at all. To
call 1t Planning Commission and  Udyog
Bhavan is a colowal misuse of expicssion.
1t is no Planning Commission at all. T do
not hnow what this planning is. As [ said
Lefore, instcad of Mrv. Gadgil  planning
the Planning Commission he has allowed
the Planning Commission to  plan Mt
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Gadgil. That is the tragedy ol onc of our
outstanding cconomists today.

Before 1 sit down I have a word for my
friend, Mi. Bhagwat Jha Azad. Here is a
labour problem. 1 understand that the wot-
kers of Calcutta jute industiy are supposed
t go on strike from the 8th of this month,
that is, from Monday. All of them are hete
tor ncgotations but I understand that nego-
uations cannot take place because Mr. San-
jivayva is unfortunately bedridden and li
and Mr. Bhagwat Jha Asad has an appoint-
ment in his own State. I would appeal to
M:. Bhagwat Jha Avsad by tclephone to can-
cel that appointinent and attend Lo this pro-
blem which has been brought to Delhi. The
employers’ representatives, the labour iepre-
sentatives belonging to all the trade unions,
have anived in Delhi and it would be most
untortunate if they weie to go back and
without any cffort they were forced to go
on strike. J would therefore appeal to him
that he should make the necessary arrange-
menis so that the ncgotiations which were
to have started today do start and an ami-
cable setilement acceptable to the working
people is found so that the strike does not
become newessaiy. Otherwise the stiike s
going to take place and justifiably so. That
is the appeal I have made and 1 would like
M:. Bhagwat Jha Asad to give an assurance
about uncmplovment in Bengal. Whenever
Bengal is mentioned you always  (alk  of
Nanalites. T cannot tolerate  this  talk  of
Nanalites. Unemployment is at the rcot ol
the problem. T oshould like to know from
M. Bhagwat fha Asad as to what steps he
has taken m order to put his  pareynien
i ordur and also see that at least these 550
worheis do not become  unemployed,  the
woikers of the Basumati concern. [t is all
that T have got to say. Again T tell you,
fiankls speaking it will make no sense at
all to them and the Planning Gommission
nas no convnonsense at all in such matters.

SHRE K. P0 MALLIKARJUNUDU
(Andlua Pradesh): Mr., Dcputy Chairman,
Siy, at the ovutset I congratulate mv fijend,
M: Man Singh Varma, on having brought
forward a verv important Resolution be-
{fore this House, The uncmployment  pro-
blew s the most burning question of the
dav. Any Gosernment worth its name should
direct its attention towards a solution of
this problem.

[THF  ViCE-CITAIRMAN - (SHRI
Kuan) in the Chait]

I am glad that Mr. Varma has biought
this problem into bold focus. He has right-
h. in my opmion, cmphasised the impor-
tance of the unemployment pioblem and
wants that the tight to employment should
be embodied in our Constitution. T wholly
endorse the view set out in the Resolafon.
Our Government which sweats by sodialism

AKBAR ALl
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has not tackled this pioblem m any satis-
factory manuner. To say that they have
brought forward ceriain measures like (he
abolition of the privy purses docs not 1cally
solve this pioblem. In my opinion, it 18
only a smokescreen o cover up thar own
failutes. ‘This huge problem of great dimen-
stons,  this problem of uncimployment stares
us in our face. Any Government worth the
naine should tackle th » problem with (he ut-
most urgency. This must be given the top-
most pnority. Once the Government fails to
do this, Tshounld say that the Government has
tailed in ity most bnportant dugy It has
been shown by the previous speakers that
this problem 1s assuming huge dimensions.
I might again. for the sahe of emphasising
the 1mpottance of his problem, repeat that
the number of unemployed is yrowing day
by day. As vou know, Sir, thc Planning
Commnission appointed the Dantwala Com-
mittee to go ito th s question. They went
mto it and made an claborate report. Firom
that repmit we find rhar at the end of the
Fourth Plan  the nunber of uncmploydd
would be mote than 33 nullion. While the
figure stood at ten nullion at the beginning
aof the Fourth Plan, the net addition to the
labour force would be 2% million, thus mak-
mg a to@l of 33 mitlion. in the words of
the Dantwala Commirtee Report. That onlv
shows that the problem Tas assumed great
proportions. As you know, these  figures
ae onlv a guess-work There is no sdientibie
foundation for anning at these figmes. Fien
the Planning Cominission, in the Repott of

the Commmittee of Expats  on Uncmplov-
ment Fstimates, has said:—
‘In previous Plans, estimates used  to

he presented of the hacklog ol unemploy-
ment at the beginnimg of the Plan period,
of the estimated inciease in the  work-
force during the pesiod, and of additional
cmplovinent likely ro be secuted through
implementation of the Plan as formulated,
Excepting the estinate of inctease in the
work-force, which was related to demo-
graphic data, the others were il(lllllllt"dl\'
rough estimates. Theie were inherent diff-
cultics in estimating  the  cmployment
potential ol the vast range of projeets and
programmies planned during the peviod.”

Even the figures swoplied in this 1cport
ae onh rough estimates and they do not
represent the accurare state of things. As
I said in the beginning, anv Governinent
worth (he name should tackle this prob-
lem with the topmos  priovity. In this con
nection [ would Jike to diaw youn atten-
tion (o artile 26 of the Universal Declara-
won of Human Rigl ts. The vight to em-
plovment, the right 1o wotk has been ac
cepted as one ol e fundamental  basi¢
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human 1ights. This article 25 of the Uni-
versal Declaration of Human Rights reads
as follows:

“Eseryone has the right to a standard
ot living adcquate for the health and
well-being of himsell and s tamily, in-
cluding food, clothing, housing and ‘medi-
cal care and the ught to security in the
event of unemployment, sickness, disabili-
1y, widowhood, ofd age or other lack of
Inclihood in circumstances beyond  his
contral,*”

Tt hav Dbeen deary laid down by  this
Decdlaration of Human Rights that night to
cmplovment is a basic {undamental hwman
right. When such s the case, there is no
teason why the Government should adopt
a step-motheily attitude towards this most
mmportant  problem

Sir, in this connedtion I may also be al-
lowed to quote arucle 39 of the Indian
Constitution which 15 contained  in the
Chapter aelating to Directive Principles. Tt
rcads as follows; —

“1he Scate shall, in particular, ditec
its policy towards sccuring that the diti-
7cns, men and womcen cqually, have the
tight to an adéquate means of Lvelthood.”

So this punciple that it is a very lasic
right has been accepted in the language ol
the Directive Prinuples. When such is (he
case, the Government ought to have taken
steps o meet the situadion. T must confess
that the Government has woclully failed in
this 1espect. Sit, when @ osay that this right
to work, thas 1ight 1o employment, should
be ncluded in the fundamental  rights,
adumbiated in the Constitution, T am not
unaware of the difficulties that are inherent
u the situation. You know, Siv, that  the
uncmployment problem is a huge problem
and it Gnnot be solved overnight. T agree.
But what 1 want to say & that the Govein-
ment should take immediate steps m such
a manner that the urgency of the problem
requiies.  Has the Government done any-
thing o far? Even taking the Fomth Plan
document into consideration a small chap-
ter has been devoted to this question. Some
rural works, some kind of small works in
the rnnat arcas are mentioned as givng
some kind of employment to the unemploy-
ed. That is the position. So, 1T would like
to say that unless 1t is made a fundamen-
tal right and enumerated in the Constitu-
tion in the chapter on Fundamental Rights,
this question cannot he solved, Becanse 1t
gives the necessary urgency to the problem,
it goads the Government, it places the res-
ponsibility and duty on the Government to
sce that this peoblem 1s tackled with the
utmost urgency. Unless it is done so. 1t can-
not be solvel Why T say this 15, when
once 1t is incdduded in the  fundamental
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rights, there 15 a statutory obligation, con-
stituttonal  obligation on the part of the
Government to tackle the problem. Suppose
the Government fails to provide work or
cmployment for a certain person, if it is
inciuded in the fundamental 1ights, e can
go to the court of law and get redress,
At the same time I may tell you that it
1 not possible o create employment for
all people overnight. 1 agrec. So, let there
he a piovision m the Constitution that
within a2 period of 15 or 20 years this
problem should be solved in its entncety.
By so saying we will he giving the 1ight
to go to the court of law after that period.
After the eapny of the stipulated pertod
of 15 or 20 years if the Government fails
to provide employment to any particular
individual,  that parucular  individual will
be enutled to go to a cowrt of law and get
redressed. 1T am aware of the Jdifficnlues of
the problem. Hence ! would say that a
phased programmce may be chalked out to
meet  the situation without any  practical
or administrative dithicultics. In this con-
necuon I omay submit that owmr Conguess
Paity has recognised the importance of this
problem, and in a Resolution passed by
vwm at the AICC on the 27th and 28th
fune, 1970 1n Dethi they categorically put
this problem in its broad perspective. It
15 o the following effect. Let me be per-
mitted o 1cad the Resolntion and quote:-—

* 1here should be a massive works pro-
and

gramme., Fvay municipality every
cluster of village panchayats must bave
hand. The 1esources (o this

works on
should be given top priotty as in de
tence. A Department of Fconomie Op
portunitics should be added 1o the Go-
vernment of India. Tt will have a budger
of 1its own ol Rs. 1,000 crores over a
five-sear period The amount will he usad
through Stare Governments for develop
ing cmployment opportunitics 1 1ural
and urban arcas, agriculture, indushy,
prncipally small-scale and cottage indus-
trles, giving special attention to chronie-
allv backward arcas.””

1his is the dca cut Resolution passed
by o paity at theh AICC meceting  at
Delhi. T want to biing this to the notice
of the Government and say that it should
be implemented without any delay.

T once again thank my friend. Mr. Man
Smgh Varma  for having brought forward
this very good and oxcellent Resolntion.

SHRI CHTIT I'A BASU (West Bengaly: Sir,
t rise to suppoit the Resolution moved In
ouwr esteemed  friend  Shu Man Simgh
V'arma,

AN HON. MEMBER:
amendment?

What about the
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SHRI CHITTA BASU: 1 am coming
to that amecndment also, The Resolution
sceks to highlight three major and puind-
pal points. Ihe first is the failure of the
Government to tackle the menacing un-
employment problem of the country; sccond-
Iy, he wants that the Constitution should
be amended so as to include the right
to work as a Fundamental Right and
thirdly he ways that if the Government fails
to provide job to an able-hodied man, he
should be provided with payment of un-
cmplovment allowance. These ‘are the thiec
principal points that he has sought to high-
light thiough tlns Resolution.

S, with regard 1o the failure of the
Government, I was amazed to listen to some
of owr very esteemed friends  who belong
to "Young Tutks’. I do not know how they
i afford to say that the Government has
made very significant  progress, particulaily
in this held. Well, we have got certain
stagucring figures at our disposal to place
before the House. Even the voluminous do-
cument of the Fourth Five  Year  Plan,
to the grealer surptise of the people of this
countryv and the wold also has not even
siught to mention scmething about the
number of uncmploved persons in our coun-
try; there has becn no specific {nogramme

)

with regard to the solution the un-
cmpioviient  problem. I it a success?
It a sucess  which  they claim?
Is 1t not a glating  failure ‘on the
put ol the Planning  Commision and
a'~o the Government as a whole? Sir, ac-

conding o verv widely accepted  estimates,
there are at least 20 mullion people with-
out jobs. 1 thmk you will agree. But they
claim it as_a success and not a failure,
Su, according (o the survey of the Rescive
Bank of India, they say ‘that 13 million
(_)l the people are nnempﬁ)ycd, T think (hat
I~ a2 secess for them, not a failure. The
Fourth Fre Year Plan expects to gencrate
11 million new jobs whercas duiing the
Fouith Plan period 28 million people will
be entering  the labour maiket. T think
it is their success. Tf they call it their suc-
¢ T ohave got nothing” to say. Yet with
all these glaring failures they have got no
coutage to admit it and say, “Yes. We
have failed. B we have to muster courage
and attack the problem with_concerted en-
deavour .

Sit. much has been said about employ-
ment oxchanges 8ir. I have very claboiate
figuies To biing 16 vour notic¢ only one
figure, the figwe of West Bengal. Sir, ac-
cording to the live register of cmployment
as on 17-4.70 the total number of unem-
ploved people was 84,60.177 of which West
Bengal tops the list; it stands first. Tts
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share is 5,17.872 to the greatest agony of
the nauon as a whole, not to the agony of
West Bengal alon:-.

Sir, I have got other figures also. I do
not like to take the time of the House.
But onc significa* t factor which is to be
discussed is that West Bengal, Kerala, Maha-
rashtra with 2] pcr cent. of the total popu-
lation, have got . share of unemployment
of 33 per cent. Of the total unemployed,
33 per cent, is he share of these three
States, West Beng«, Kerala and Maharash-
tra, when the to al population of three
Statcs constitutes 21 per cent. of the tetal
population ot thc nation. I do not mean
to under-estimate the unemployment pro-
blem of Tamil Nadu. Uttar Pradesh, Bihar,
Andhra Pradesh, Dclhi and other States.
But the significan fact is to be taken note
of.

Sir, much has Leen said about the Dant-
wala Committee. It 1s very significant when
he reveals that the problem of uncmploy-
ment and under-¢ nployment is more serious
mn the age-group of 15—25. This is the
breeding-ground «f Naxalism and bere lies
the major and ba ic problem. These young
men between the age group of 15—25 have
got no future o1 meaningful life. There-
fore. thev do not think much about your
democracy. They do not think much about
what you say and what you plead and
what you practice. Therefore, this thing
is also to be borie in mind.

Now, Principal Bipinpal Das was refer-
ring to the cducitional system. I am com-
pletely in agreeme'nt with him. But cthe
problem is that a scare is being created
in this country that we have too many
educated people and, therefore, there should
be no fuither spicad of education.

1 know. Sir, tkere is a very great prob-
lem of unemployment for the uneducated.
Today there are about 17.60,000 cducated
unemploved in our country of whom about
10 lakhs are mutriculates, about 4,69,000
are under-graduates and 2,68,000, perhaps,
graduates. This is the problem. At the same
time vou should also bear in mind that
ours Is a vast country wi‘th a population
of 550 million. What 1s to be boine 1n
mind is that the entire working force of
our counfryv consi-ts of only three per cent
of educated persins. I want the Principal
to note this. Of the entire working force
in this country, only thrcc per cent are
educated. (Interr ption) Twenty-six per cent
are literate and 74 per cent are illiterate.
Our Fducation Minister comes and says that
thcre has been  pread of education  and
proliferation of .ducated men. But we are

living in a2 Reptblic where 74 per cent of |

the working population is illiterate and
only three per -ent of the working force
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constitute the educated. And now they
propose to limit the scope of education. I
eniirely agiee that there is need for diver-
sification of education. But that does not
mean that”we should limit the scope of
education. 1t docs not mean that we have
outstripped the scope of education and,
therefore, there is no necessity for further
education.

SHRI BIPINPAL DAS: Nobody said that.

SHRI CHITTA BASU: This is the at-
tempt which 1s being made, that since there
are a large number of educated unemploy-
ed, admission should be restricted and the
scope of education should be restricted. The
Education Ministry came out with a pro-
gramme that there should not be further
admissions in engineering colleges.

SHRI SHEEL BHADRA YAJEE: No.

SHRI CHITTA BASU: I have got it with
me. Therefore, that is not a solution, The
solution is not to restrict education.

SHRI BIPINPAL DAS: 1 think Mr.
Chitta Basu is wrong. The cmphasis is that
there should be lesser admission in general
education and more admission in the tech-
nical field, in mechanics, in vocational
traming and so on, This emphasis is there.

SHRI CHITTA BASU: That is there.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The emphasis is on diversifi-
cation,

SHRI CHITTA BASU: I agree with him,
but that does not mean that education is
not to be spread. Education is to be spread
and we should not think that we have been
able to fulfil our programme for education.
That is what I want to stress. It should be
diversified, I agree.

Now, if we want really to tackle this pro-
blem, there should be a radical reorienta-
tion of the entire economic programme.
Therc should be a structural change in the
economic system. By that I mean, the
Government should immedijatcly break the
stranglehold of the monopolists over our
cconomy; they should nationalise the basic
and key industries, they should nationalise
foreign banks, they should also ban repa-
triation of profits to foreign countries. In
this way, there should be a radical pro-
gramme for the economic rejuvenation of
the country. I do not want to dilate on
that subject, but I want to bring to the
notice of the hon. mover of the Resolution
that when he wants the right to work as
a fundamental right, he is silent on re-
moving the right to property fiom the
chapter of fundamental rights. If he wants
the right to work as a fundamental right,
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then the right to property should be re-
moved from the chapter of fundamental
rights. You cannot guarantee the right to
work unless you snatch away this right to
property from the chapter of fundamental
rights.  Therefore, if you really want to
radicalisec the economy, if you really want
that socialist economy should be developed
in this country, then your attack should also
be directed against those persons who are
there to piotect the vested intcrests in the
form of retaining the right to property as a
fundamental right.

SHRI M. RUTHNASWAMY (Tamil
Nadu): Then what would one work for?

SHRI CHITTA BASU: Property is only
for one’s own living, not for creating sur-
plus property at the expcnse of the hunger
and suffering of others.

SHRI BHUPFSH GUPTA: My friend
says the right to property should not be a
fundamental right just as consumer right is
not a fundamental right.

SHRI M. RUTHNASWAMY:
natural right.

SHRI1 CHITTA BASU: Thercfore, I want
that the honourable Mover should also con-
sider this aspect of the problem which 1
have referred to. Now I want to refer to
the amendment moved by my friend, Mr.
Krishan Kant. He wants to solve this pro-
blem within the framework of the preseat
policy of the Government of which uvnfor-
tunately he is a follower. He cannot go be-
yond those limits. Thercfore, the amend-
ment. also sponsored by the Congress, is
nothing but another hoax, is nothing but
another deception. on the younger genera
tion of our country. If we are really intc-
rested in liquidating  unemployment, we
must pick up courage to bring about a
radical change in the economic policies of
our country.

Sir, with these few words I conclude.

DR. (MRS)) MANGLADEVI TALWAR
(Rajasthan): Mr. Vice-Chairman, 1 am giad
that Shri Man Singh Varma has brought
this Resolution before this august House,
but T cannot see my way to support the Re-
solution because three things have been said
beforc that the Government has cntircly
failed in its task of reducing uncmploy-
wnent, that we must amend the Constitution
and that we must give™a dole to all those
that are unemployed. Well, I would nor
dilate upon the first two points. But I
must say that there is no Government
of any type in the world—although the
communist countries do give employment
to all, now even in those countries uncin-
ployment is growing—there is no Govern-
ment whether with parliamentary system
or other democratic set-up, which can give

It is a
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a pension or an allowance to every worker
who has not got a job. I agree that un-
employment is a sort of a giant and it is
cating at the very root of our democratic
set-up. It is the cause of unrest among the
people, it is because of many evils that are
there in our country. But the problem
has to be tackled in another way. Much
has been said about facts and figures of
unemployment. My previous specakers put
forth so much data and spokc much. But
I would confine my remarks to a few
ponts.

Regarding education it is  unfortunate
that in India our cducation is service-orient-
ed it is job-oriented. When Lotd Macaulay
advocated English education to the Indian
people, his main point was that  there
would be Indians who would speak English,
who would write English and who would
serve in the offices at that time because
the Britishers could not come in the re-
quired numbers. He said so many other
things. But all of them are not relevant
here. Unfortunatcly that has persisted in
our system of education, that type ot ser-
vice-oriented education. Every Indian who
goes to a college, who goes to a technical
institution, who gocs to a university, gets
job-oriented education, Of course, jobs they
must get. But we must have education not
only for finding jobs. In other countrics
many people are amazed and they put this
question: Why do all Indians want to have
Government  scrvicer It 1s true. Thercfore,
cducation should be much as to give a feel-
ing of sclf-reliance to students. Their atti-
tude should be such that if they get jobs,
it is pood; if they do not get jobs, they
should be scli-reliant and they should have
imitiative in other directions.  Only then,
this problem can be solved to a great ex-
tent.,

The other thung is  that cducation s
mcant to cultivate the mind and to prepare
an individual for future life, for methodi-
cal thinking and working. Education is not
always meant to enable people to do office
jobs.  Thercfore this mentality of the
parents—no matter what they are doing—to
cducate their children just to enable them
to take up government jobs, has got to be
changed. This mentality has created un-
cmployment among the cducated to a great
extent. I would suggest that the children
of those who are engaged in cottage indus-
trics should acquire skill in their respective
mdustries and government should encourage
and help people 1in this direction. 1 am
glad that in thc field of agriculture the
government is taking the right step in
training young people in agricultural ope-
rations and a farmer’s son wants to remain
a farmer. This should be done in the case
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of cottage industiies also. Take the example
of Kashmir. 7Those beantiful  Kashmirt
shawls made of pashmina had gone out of
market because young people do not like
to work with th ir hands. I am glad that
the Kashmir go'ernment 13 taking steps to
cncourage the young people to do this work
with their hand. and those beautiful things
arc again coming back to the markel.
Similarlv, the unemploved enginecrs who
are in huge numbers should be encouraged
morc and more te start small-scale and
medinm-scale industries. But for that there
is an acute shoriage of steel in our country
and govcinment have to see to it that steel
is made availab'e to them. Otherwise cn-
gineering industiies cannot function without
stecl, and other  raw-materials, There is
scope in other tields also  such as diuags.
Government should sce to it that they get
the raw-materias. I am glad that  the
nationalised banks and other credit insti-
tutions are givinz credit to these people on
easy terms. This should be implemented to
a greater extent and whatcver obstructions
there are, shouli be removed.

Then, improtement in public sector
should take plare. The management and
labour relations have to improve and for
that I appeal to all the political parties to_
see to it that no disputes on political
grounds are raiscd. 1 must say a word about
women. There :ire many women who are
employed in &1l walks of life such as
industries, services, etc. I wish them well
and I would appeal that there should be
less and less resi tance to women heing em-
ployed. But I must say a word about mai-
ried women. There are a bulk of married
women, some ed.icated and others not cdu-
cated, who are s‘faying at homec looking
after their families.

4 P.M.

Sir, I feel thit looking after children is
a sacred duty of a mother and no one else
can give mother’. love and mother’s caie to
a growing child. There the mother has a
responsibility towards the child and towards
the nation. But, at the same wime, Sir,
when they have finished with the job of
bringing up thcir children, those women
who are in largc numbers, should be given
part-time cmplovment wherever it is suit-
able and there snould be a committee, Sir,
to go into this question, because in other
countrics they have got facilitics for the
martied women -0 have re-orientation cour-
ses and then to gsct employment, it may be
a part-time emjloyment or full-time em-
ployment. In middle-class families and other
families it is absnlutely esssential these days
because women liavé to supplement the in-
come of their hishands to mcet the rising
prices and ificre;sing expenses of the fami-
ly and therefore, the interests of the mar-
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ried women, who have done their duty to-
wards their children, their families and to
the nation, should be safeguarded and 1
suggest, Sir, that there should be a com-
mittee to go into these problems «f the
women force which is a big force in our
country and who are discontented, because
nowadays doing some work outside or in
the family has also become a status symbol
for women. Other women, wives of very
highly placed officers, would not go cut and
do small jobs in schools and other places.
But they do, not because they nced the
moncy, but beccause they fecl they should
also do some work, some active work, out-
side their families. Sc, Sir, this urge hds to
be satisfied and their real need has to be
met and at the same time, the nation owes
a duty to them becausc they have also done
their duty towards the nation. Thank you.

THE VICE-CHAIRMAN (SHR!I AKBAR
ALI KHAN): Prof. Ruthnaswamy.

PROF. M. RUTHNASWAMY: Mr. Vice-
Chairman, Sir, while I sympathise with the
intention of the mover of this Resolution,
as an attempt to draw the attention of the
Government to the overwhelming problem
of unemployment, I am afiaid T cannot con-
gratulate him on the wording of the Resolu-
tion in which he calls for an amendment
of the Constitution with a view to incor-
porating the right to work as one of the
rights guaranteca under the Constitution.

Apart from the parliamentary difficulties,
in the present position of parties in this
Parliament, of Dbringing about a constitu-
tional amendment. there are vcry serious
objections to incorporating the right to work
among the fundamental rights of the citi-
zens of India, becanse if a man or if a
woman claims the right to work, it will
imply that the State 1s under a paramount
obligation, under an inextricable obligation,
to find work and it may bg obliged to find
that work itself, to undertake a number of
industries, State industries, in other words,
to be morc socialisticc, and in order to
achieve this end n perfection, it should be
communistic as far as possible. This right
to work to individual citizens implies that
the State will have to establish a laige num-
ber of industries itself. This is not the first
time, Mr. Vice-Chairman, Sir, that the
right to work has been claimed. Nearly a
hundred and twenty-five years ago, at the
time of (he revolution of 1848, in France,
this right to work was to be incorporated
in the Constitution which  founded the
Second Rcbublic of France. And the great
political ~philosopher and statesman, D.
Tocquaville, who wrote one of the classic
hooks on Democracy, ‘“Democracy in
America” argucd that if this right to work
is incorporated in the Constitution, it
would take France back to the days of the
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Ancient Regime, days of the absolute mon-
archy, when the monarch, the Government,
was the ‘mai-baap’ of thie people, trying to
hnd work, trying to establish  industries,
which will bt encouraged to invade all
spheres of employment, all spheres of work.
Therefore, there is great danger of incorpo-
rating this right to work in the Constitu-
tion.

But this Rcsolution which has been
brought forwaird focuses the attention of the
public as well as the Government on this
great need for solving the problem of un-
employment. Many figures have been
quoted. Most of them are based on guess-
work. But one thing is certain about the
nember of under-employed  people.  The
labour force in our rural parts accounts for
about 100 million people, and all these
100 million men and women are under-
cmployed for half the year. And there are
large number of unemployed, graduates in
Arts and Science, and still a large number
of unemployed un-skilled workers. So it is
the duty of the Government, not so much
the right of the citizen to work it is the
duty of the Government—to find employ-
ment, directly or indirectly, by encouraging
private industry to expand as much as pos-
sible.

There are two ways, Mr, Vice-Chairman,
in which the Government can solve the pro-
blem of unemplovment. The first is direct-
ly by multiplying the public works that are
40 necessary for India, for India to build
up an effective  economic structure. The
infra structure has to be built up. Roads
have to be built, specially rural roads, con-
necting villages with the nearest market.
We are woefully deficient in roads. India is
one of the most backward countries of the
world in regard to roads. We have 750,000
miles of roads to build. If the Government
undertakes a crash programme of rural road
making, as recommended by the Sinha Cem-
mittee which wanted the Government to
spend Rs. 75 croies a year for rural roads,
then we would find work for at least 5 mil-
lion people to make the roads, and these
5 million would be required to maintain
the roads once thev are built,

Then there 15 a large number of drinking-
water wells, one of the prime necessities of
people. There are 400,000 villages which
are not provided with pure drinking-water.
There are thus these wells to be dug up
and maintained. That will give employment
to 2 millions to 3 millions of people.

Then there is rural housing which has
becn referred to alrcady. Sixty million hou-
ses have to be constructed or re-constructed.
There is need to convert the huts or hovels
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into which our rural populafion lives at the
present time into decent human habitation.
Onc million such houses would find employ-
ment for about 10 million per year if this
rural house building work is undertaken.

And then there are small-scale industries,
cottage industiies and other village indus-
tries that could be modernised so as to
serve the modern needs in modern con-
ditions. Another 10 to 15 million pcople
will get employment 1f these village indus-
tries, cottage indusrues, etc., were mecha-
nised and situated at some economically
viable place—not one in each village, but
at least at the site of a Panchayat, Union
or Samiti.

In these ways, ducctly by organising
crash programmes of public works, millions
of pcople could be employed. The Govern-
ment would find work for millions of
people. And all these works are labour-in-
tensive. Villagers are willing to offer their
labour fiee for the making of the village
roads, digging of wells and reconstruction
of their houses. The raw material is to be
found all about the place—the sand, the
clay, and the chunam that are rcquired.
They are not capital intensive, they are
labour intensive cmployment. Then there
is the preparatory work which the Govern-
ment could undertake.

About adult cducation, our country has
the doubtful distinction of being probably
the most illiterate country among the civi-
lised countrics of the world. 25 per cent of
the people only are literates and there are
the other 75 per cent to be made literate.
At least we might undertake the rapid pio-
motion of literacy among the adult popula-
tion. We cannot wait for our boys and girls
to grow up to be literates. These 100 mil-
lion people could be educated in less than
6 months according to the Russian method
of making pcople literate. Thousands of
the unemployed graduates could he employ-
ed in these adult literacy classes. As for the
unemployed engineers, I do not undersiand
why the Government hds not adopted the
device adopted in France by which all the
industrial factories and firms are employ-
ing on the managertal side. If the engineers
are employed in the management of such
factories instead of the IAS and the ICS
people now employed in the management of
our industries and in public undertakings
in place of the relatives of the proprietors
of the private cnterprise, and the caste-
man of the proprietors of private enterprise.
These engineering graduates with a year’s
training in management, could be put into
the managerial sections of our industries,
whether in the private or the public sector.

Again technical schools must have mil-
lions of our unskilled workers into skilled
workers. You do not want engineer colleges,
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you do not want polylechnics for this pur-
pose. Create junio:™rechnical schools, one in
each taluk and sc¢nior schools one in each
district. They cou'd convert millions of un-
skilled into skillet workers and they would
find employment n all the small-scale and
large-scale industri s. In these practical ways
the Government, b . following the programme
such as 1 have sug gested, should be able to
solve the problem of uhemployment. If the
Government is nor able to do it, it is be-
cause it is carricd away by the socialist and
communist 1dea of capturing the command-
ing heights of our cconomy. But before cap-
turing the commanding heights, you must
make good your structure at the ground
level. It reminds me of an episode in the
last NEFA war with China when Gencral
Kaul went to a #rigadier and asked him
to capture a commanding hcight occupicd
by the Chinese. 1he Brigadier said: ““We
have not gou the men and thc cqupment,
how can we go ard capture the cominand-
ing height’. The Ceneral said: ‘No, that 1s
the order of the {.overnment of India that
not an inch of indian soil shall be in
Chinecse hands’. So the Brigadier in spite of
his judgment and commonsense and the
facts of the military situation, undecrtook
that job and he "was hurled down with his
troops by the Chinese. So before capturing
the commanding heights of the eronomy,
you must make gocd the ground levcl struc-
ture so that the ¢« mmanding heights of the
economy may be tuilt up in the future.

Now, if this Go'ernment will not under-
take this crash programme, such as 1 have
suggested, it is ope 1 to other parties to take
up such a programme to take up such a
practical programnie to solve the problem
of uncmployment If other parties, whether
singly, or in alliai ce such as is now being
organised, were tc put in their clection
manifesto this eletion cry that they will
find employment for the millions of the un-
employed, T am sure it will go a leng way
towards the party o' parties winning the elec-
tions. Whether by this Government or by
future Governments, such a programme for
finding employment for the millions will
solve one of the 110st anxious and one of
the most pressing »roblems with which the
public and the Government are faced today.
So the Resolution «f Shri Man Singh Varma
will, I hope, serve 1 useful purpose, the use-
ful purpose of conc 'ntrating the attention of
the public and of the Government on this
question of solving the problem of unem-
ployment as quickly, as rapidly and as
effectively as possible,

=t W TS ;. ATA 9IST AT
A9 wg1ag, =i aqt S F S gErd A
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FET & HETE A & 5 geE @
waar g f ag Swiq ma feg § <ard

it wre fag awt : = A W
T W@ 2

fer 7

st wWawg At 2 T oATEy  wwAr
o fF wiow few A zar g wmenr
T qATAE Azl Frar, 6 T 5 &y,
ST 90T 3 §, TEHTR FT EET BT gAT
B AR BT EI AL | A FAFT AT 45
FHTT AT oY, TTHAT HIT THEAT T GHGTT
FLA FTIAFT IAT LT A7 A1 948 fgvmq
FE FET € UFL T AT 53 FUT AT
MART &5 §, 54 FUT g AT @ 2,
TAT FIGHT AFTL E HIV qfT §9F  geq1q
FT GIHFT AW AT &, TaT W qIT o av
7z 3, faeafa 9 7 fd Gar g &
HIIT, TF JALE qIET T¢ 4T &7 T 8,
Far 7y -39 &Y 2w W @ g
34 fF woemew gz T amE #1 Ser
feur st oA fggma@m # 100 wfeary,
geiafaat & o S " g9 7T gefy
T EE & AT A AV ST AT FAAr g A
ST BRSO gHEIT S U gy e |
zafan & #g w1 or wg faa & ;s
T TYE AT HRIATAT 39 HT GAHT HIHT
e s, At FOeT T FATHT FIT FT
TART TURTAGI & | AT W qlT 8, 39
seaTa | fgemd & g gaee 91,  9rw
T AT % 95 a7 g, femwe & A
q A 9T § g3 gHEAC A0 AT g
AR AHTHT & IEHD 4 I A, [USTHE
TEE Z GO FAT AT AT | IqS Are
fergmam & oA F9-FrEe, e, 9@-
TN & I g1 faer avgaaar fad et
FIT FT Q0 917ed | FRTT R A
® ISH o gfgum & quhiw #wo
q W A TgY I RSACIAT FT AW
A s fr s & w, R A e
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sfFad Fgg 9 AR shtFamaEd w2
q, AT qEr WE 9T 9 g | gafad §
aal S F gaArR g 5 ol S am
qEqE | qEE a6 | 3F g YT T @
g arfen afe oo wgf & A
gqfa ag av@r W W, 9N W &
T ZH UM | T GTET GEHRTCHT HEGAT
FAT ATRA g, THEAT FT AT TGT HLAT
qrgd, Al W I JEE A G9AA
AT @ gFA | gATL FOURNT ST AT S
THEHS & g WY NAAA &, THAT FT TGT-
o7 I9 AT FE0 /T . . .

st AT fog awt : gEumEET E ...

oft MEAWE T ;. qANEE § ATTRT
WHATAT § | G FATTAR-TATTAE Fga-
FEd 1 qV AT AFZ E T AXATAY | AT
woRT F A WA §, ST S qA TG
43 & afeT arg oo g TEF 9T 1 T9-
fad A% ST 1 & qEAr T8y 0§
HIAT TCHTL AT W AATAT FIAT ATEAT
g | TUE e § 9 FEAT AEArg I o g
NEGT TAEET § IAR! TEIAATE g7
a F< fa@rs 3a7 8, 98 FEG & qUER
T8 AGN BN | W FRATE A1TH AAHT
wgrey, fF 979 9% 39 AW 7 gAISTAT g
ZWT a9 g% SHIA B EEAT T GHIEIT
AN BRI WY FE W« o3y, faer
qmfiee Fw1 § Fg ATGIAGRS AR
& afsd aF #ga & & 7adw R fea
WY qga a2 gy 3w § Fgf W awR E)
fiafaee &S & aF T8 § AT a8l
ST AL g1 awar |

SHRI BIPINPAL DAS: [ would like to
point out thar 1 have seen it myself that
unemployment exists in communist count-
rics, I have seen it myself.

sft oW A FEEATET AR,
§ 39 #7 Fgal G0 g, AT § qHAar g
fe ag @« & 3@ W | grafae
FOT A AT TG )
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SHRI BIPINPAL DAS: I am telling the
truth. I am a lover of socialist countries
but I have seen myself.

57\ qiteraE AW gW T AR oEw
q o1 Fegfee AT Grafaee FO9 &1 F@v
3 | FRMAE TS AV AT GETH FE 9
a8 & w@ify Fwften 9 o o w1 R
o faaw o9’ & s & 3w fad awr w9
I ALY ISAT, ACFA Fraferee £ &
ot Azt W T3 A AATE Ag KA
A T T & 39T § W gHIL a1 Y
q o dmrgem, AT S gul avw &
3QT I AT N A9 990 & a7 g AT
=7 o g4 =1 agt gfare fearlt g8 ik
SN A FO AL TGN AAT | qg AT T
T A fAmg & o & 39 A7 Jut A8
*g FATE; ALFT gaar Fgar Avgar g &
TRTTATET 39 § H1E TR TGN L |

st wiw fag ami @ 7 o ar Fwy
FAAT ZAT AT |

oft fiawg arsll : g, ARG A T F
AT 1 A7 3T AT N FT A T@T] |
7 fog aut S g7 1 o qwT 3 fa
FgH & fAC | a7 7 HOAT T § Fgam
g fo awi o) %8 a1 7 %%, AfFT gAT 731X
FI gad & T G0 A FT TAT § A F
Tz g 5 et swftele sar g 7
St Wl ST FF A & 98 99 59 qrA |
AT avE AT qEE, I FW T U
AETUET F WA A A §, I T, AfFA
fF & FFTG AV qUEAT A GA FLA F
FE Tear frwmT 9 § g fag d
TAAT GIHTT FT AT ZAT FEAT § AL TG
SEqTa Z0 Argar g afe ger augy §
el § fF aFTY T qaeAr F1 AT &y
&1 St Ars(er fastr &, ST AIgRT Sy g
faeee sFmTl #Y, gg o ST difa F o
ag UF grEes qfedl § | <9 F1 g7 JTem
Aifq wgd § | TG 7 &1 GAOTAET & H A
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GSETET | Ag A aTT & e & T G |
qg TF 19 F7 Aifq 1 FHTC AaT AW
Fgd § 5 93w wwr Aifv g, afe &
Fgar § B &7 et Afy grfv a8 e
Af H8 g1 aFAT 37 HIT AT W & AHFQ
FX GHEAT T TATE F g1 THATE 7 FH 78T
gra®ar | war Wi Ifqar § fases gFmATHy
& JHCA AT qEAT 1 G AL &Y
@& | 3AMAT 7= it A7 T4 Y 5 7
HTT BT TRTTATST FFEAT AT ¢ a1 T
faz TaqaEt @ A =rfeg Aw 3@ W
BIZ FL FAT AT FV T A7 gC fqqd wa-
FIET g, faq TR0 3 & 417 A FTR
F 30 7 IF a9 71 v wwawn 27 g
YEIAFT, FAWHI FL faqr ST
Trfgw | 39 & fa1 fwdr F1 qmEsr 37
FY STETT q&N | AT IR SWIE S AR
fagar St F1 £1 27 AL AT ARG g
ST HLAT & X <7 HT AFSTL TR, KT
o Afra T f@ar o 0 AU ag o & wke
Hro THo HIT AUFo Wo THo HEAT AN
ST & 3 FHICGET NAFT qGE FATAT | TG
a1 fak wafafaedym T 957 §; 4 @
FR@MT a1 Fa™T | (INTERRUP-
TION) SAFFARTLFAT . . . ..

=it w1 fag Tt : z@fager ar@E
)2 9 AT g «

ft werwg arsit : TAT fag F F7aT g
fr 93y srfe gz St Wi A fagar S
T 3T F WL 3HAIVE &1 3T FT /AN
FAT AT A A AL FT AT g1 ARATE )
AT AATHT TG AT TF GHIGTT ATSAT
§ Zr$ FT AW AT AEG 3T afFT 99
A7 &7 5 FAT AW B1 AN FL A 7T
3 o zq fao g fasees samET # 009
frar ot Afsw 2@ FETH & dHET
FT GHTHTT TE g1 gadT | AT qar
Fa ST A F@ AT AW AT T L |
I Y G AF | GEIL FA A F
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T F N AR § 98 I &, TERAT 7T
Fifara A e ey S e Wity @ 9g
ag AT | Srar AT fag i of F 7} Tieae
A & g, B oag avwfasy ag
gR, WX 9§ gHedr FT quiET o
agr g | T =7 F 7 geqra war g
ST FT AT AT G 1 ST AT 67 THAEAT T
T g a1 TE § | gD AR R
G I F FH AR TRAT W qF #1949
fearadr a1 awar safae fFaEr s au
T8 7241 & WX 997 a4 & fag o o At
afa i & 919 97 & o &1 8 w7 g9
g 99 &1 AT 90 q87 A_T | T A
ISt F FNT WA 1 SE qNA
FEAT AT 799 q faq ST A grof
IS WEE & T A7 AW g faa-
fermeat St =T 98X AW & A fawea
AN | TN IH TEE AATT & F1H I3 17
AET & | #gr a1 wfewe & #ig 9gW & F19
I T @y g, TAfeq qEr WAl o,
AT, | , THI F7 GAAT &) g FAT
AT R UM a8 | «ff aratag aut e
A W, G AT AR, AfeA T FEAT §
Ot ARG fof 7 gATEY AT A &
T\ Fifa &1 gw af e 981 w4 o, ar3d-
[T AR, TAGT IZT97 FET FAT |
399 1952 o H fgwary fFar, 1957 &
famara fwar, 1962 @% famm fFa,
gfrqn genf@) I &), afeT o= F9ar
g5 81 W@l g, SAar & qE A9 9%
FT fear &, s 9 sfmaq it ] agr &
agi garwAR &4, oar g s
F, AT § FG 74T 39 FY AT T T
¢ afeq g ®w3 F Wiy, F=eq iq,
TEAT TS § HE TAF AT AL
399 g T T H UF Aaqaqedr s,
oq Qe AT A § | TEiad At a=ud
{ o9 GHEAT T, FHIY FT GALAT FT, HA-
TIEATIRE & FATAT FT, THIGTT AT & AT
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[=t wirewg awl] ¢

S Frafesd FY TS § g da afq
T a9 qF a7 FW GNT AG0 a1 H1E AEAT
AEY &, g @ANN FT FLFIL AILH 93Al
& AT e T THE weEFe §
AT | 3T WD AT ATHEAEA
AgRT, Fufz |

SHRI SASANKASEKHAR SANYAL (West
Bengal): Mr. Vice-Chairman, Sir, I agree
with my friend, Shri Yajee, that this is not
a matter of sermnon, hut a matter for practi-
cal comsideration. We are talking of distri-
bution of property, but we are not complet-
ing that distribution by the dustribution of
poverty also. We are talking of uncmplov-
ment, and under-employment  without
taking into consideration that a large
percentage of our people are over-
employed. If you have to nationalise
property, you have to nationalise poverty.
You have also to nationalisc the votations
and the opportunitics for employment. At
this old age I think that no person should
have more than one occupation. You go
anywhere and make an assorted assessment
and you will find that a man like me is a
lawyer in a court and, having inherited some
property from his ancestors, Is enjoying that
also. Members of Parliament get a subsis-
tence salary at least, but they are also carry-
ing on their profession. So long as we are
here as Members of Parliament, we ought to
create a climate of confidence in the people
that we mean business. Anyone who is a
Member of Parliament, getting a subsistence
salary at least, ought to forego his other nor-
mal vocation, so that others of his line may
get the advantage of that. If you are a law-
ver, vou must not be a farmer. It you are a
farmer, confine yourself to 75 bighas of
land. Why not a businessman confine him-
self only to one business getting a sabsis-
tence living? You go and look into this.
Monopolmn has b(,Lﬂ talked about bhv Mr.
Bhupesh Gupta and by Mr. Mohan Dharia.
How does this monopoly come into exis-
tence? A particular businessman starts his
career with onc business. Then, he picks up
a fat income and takes up another business.
He becomes a contractor, a cinema director,
an industrialist, an cnterpriser, a commer-
cial distributor and all that. In this way. the
entire smplus monev of the country has heen
bogged and locked into a few hands. There-
forc, the proposition is this. Under-
emplovment and  unemployment can  be
solved, to some extent, simultancously by
being attacked on this front, namelv, onc
man not more than one job. Whether that
job is remunerative or not is a secondary
matter for consideration, but you start with
this onc man one joh. Then, the sccond job,
the thitd job and the fourth job in his
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hands will be released and will be available
to the other fellow-citizens. After all, what
is the point in socialism? We are takmg
votes from persons who are aged 21.

SHR! SHEEL BHADRA YAJEE: will
you forego, if you have more than 75 bighas
of land?

SHRI SASANKASEKHAR SANYAL: I
have got only 14 bighas of land.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): No interruptions please.

SHRI  SASANKASEKHAR  SANYAL:
Well, I am prepared to forego my 14 bighas
of land. If you want my 14 bighas to go, I
will gladly forego, and if I am guilty, well,
penalise me. T shall make him disgoige
whatever he has got.

Therefore, my humble appeal to all sec-
tous of this House is, so far as the objec-
tive is concerned, we are nearlv one. Only
our mecthod of approach is different. We
nust look into the matter.

As T was saying, you go (o a man aged 21
asking for his vote. Why do you not also
guarantee lum an ounce of food? This is a
national problem. This is a national propo-
sition. So, what have I to ask the voter for,
whom you have not been able to guarantee
a morscl of bread? Therefore, unless this
Resolution  pinpoints the centre of the de-
mocratic concept of things why make mean-
ingless differences in the name of socialism,
the nation and so on?

SHRI SHEEL BHADRA YAJEE: You
should also provide funds.

SHRI SASANKASEKHAR SANYAL: I
am glad that my friend . . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Please continue. There are
others also to spcak.

SHRI SASANKASEKHAR SANYAL: Sir,
my friend has asked for funds.

THE VICE-CHAIRMAN (SHRI AKBAR
ALL KHAN): Tgnore him.

SHRI SASANKASEKHAR SANYAL: If
vou want to make an honest start, freeze the
wealth of the community and then make a
start, make an assessment. But do not take
away everything. Give somcthing for subsis-
tence. Take away his business. You demo-
nctise the currency. As I said on previous
occasions, demonctise the currency. Bring
all the pcople on the same level. That
should be begun  seriously and unless the
Government is prepared to do that it is no
good tesponding to Varmaji's Resolution by
mere slogans and culogising propositions.

Therefore, I submit that over-employed
people must be brought down to a level of
minimum employment. ““One man, one job”’
must be the theory. All wealth should be
taken awav and the surplus should be asses-
sed by rational determination and beyond
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that determinaticn everything must go to
the State. So, make all the people poor first
so that you «an make them competent
alterwards. It wil not do to mnationalise
property from the top now. You have to na-
tionalise poverty, You should give the rich
man a taste of poverty; he must go and sit
on the same pavement with  the  ticksha-
walas and the pheriwalas, Every man
should be occupied and cvery man should
be given a new opening acordimng to his
talents, acording  to  his  cquipment, ac-
cording to his ediication that he might pro-
itt. Thank you.

SHRI DEV DAT'T PURI (Haryana): Mr.
Vice-Charrman, 8n, thag the right to gain-
ful employment 1 a basic human right, is a
proposition which is beyond all controversy.
I do not think anyone would suggest that
there 1s any scopd for difference of opinion
in this lmited proposition that the right to
gainful employment is a basic human right.
I say ‘gainful emyployment’ because it has to
be gainful to the ndividual as well as to so-
dety. Any cmployment in unsocial activities
15 not what we hi ve in view, ncither in the
Resolution nor m the view of any one of us.
So to troduce this amongse the Funda-
mental Rights to my mind, does not do
justice to its basic nature. I think it is more
fundamental than the fundamental rights
that we have in the Constitution today.

Take the instam e of a young man who is
properly cducated m good health, compe-
tent and capable of performing an excelient
job for himself and for the society, unable
to find a job for bhimself. What is the mean-
ing of freedom c*+ speach, fiecdom of as-
sembly, {reedom o move freely in the coun-
try and all the otler frecdoms that we have
cnutnerated in arti le 19 of the Constitution?
I say the uncmpioyed person who is cap-
able of being uschidly employed, to him the
fundamental right. are mcaningless.  They
do not mean an.thing to him I believe
that talent becomrs destiuctive when it is
not gainfully employed, when it is not em-
ploved for the henefit of society, for the
henefit of the nation. Tt is neither an econo-
nuc problem nor i, it a problem of law and
order. Tt is a basih human problem that we
are conlfronted with  when we are talling
about unemployment.

We agtee with the resolution not as it has
heen fiamed but in so far as it recognises
the problem. Tt is a gigantic problem. It is
a colossal problen [t is a problem which
has to be handled, which has to be dealt
with on a war footing and we should have a
crash programme for it. As for recognising
the naturc of the prohlem, the size of the
problen, the dimensions of the problem, we
are at one with th - mover of the resolution.
But what are the remedies that the resolu-
tion suggests for it - First of all they say that
it should be made a fundamental right.
Well, the right t» work is there in the
Directive Principle, of State policy. Article
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¢ 16 provides for equality of opportunity for
I all “citicens wn the matter of employment.
Artidde 19(1)(g) guarantces the unfettered
right to practise any profossion and carry on
any occupation ol tiade or business. Artide
41 lays down the nght to work as a Direc-
tive Prindiple of State Policy. What 15 sought
to be introduced is right to work and right
to cmployment as an actionable matter so
that 1f a person is unable to ind woik, he
could sue the Government, he ould go to
the Supreme Court or the High Court and
obtain a decree that he should be provided
work ot he shall be provided compensation.
‘That proposition has colossal tmplications.
It would be a highly desirable thing to do
it we could do it. 'then an hon. Mcembet
from Congress (O) thought that as soon as
such a provision was made 1in the Funda-
mental nghts, all the problems  connccted
with unemployment in this country would
be solved. He thought it was a mere matter
of Rs. 1,000 crores a year. He 1cad out that
some kind of resolution had been passed to
this effect, that it was a  paltcy sum of
Rs. 1,000 crores a year, and if this was pro-
vided, the problem of unemployment would
be solved. It is really not recognising the
colossal nature of the problem, the human
nature of the problem and the basic nature
of the problem. We cannot oversimplify
matters and find solutions. It is a matter of
national resources and the relative priorities
that we have in the matter of utilisation of
those resources. When we talk of defence,
we think that that is the most important
thing, that it should have the first charge on
our resources. When we talk about educa-
tion, we deplore the fact that 75 per cent of
the population of this country is illitcrate
and that, therefore, cducation should have
the first priority. When we talk about some-
thing clse, we say (hat it is a colossal pro-
blem. It is a question of assessment of our
resources and of the relative priorities in re-
gard to the utilisation of those resources.

Some of us have very convenient solutions,
Some of us honestly helicve by conviction
that if we were to (opy everything that is
being done in the USSR or if we were to
copy everything that is heing done in the
USA. all our problemms would be solved,
whether it is unemployment  or it is food
production or its distribution; problems will
cease to exist as soon as we carry out what
1 call a cultural transplant. Why should we
uptoot this culture which is our own way
of life, which is a svnthesis of various cul-
tures that have contributed to it? We have
our own problems. Yere we are confronted
with a state of affairs  wherc we gencrate
clectric power with the most modern me-
thods like atomic cnergy. Here also todav
more energy is generated by burning cow-
dung than anv othet fucl. Here we have the
most modern forms of locomotion. We are
using building and even supersonic aircraft.
Yet the staple means of communication in
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this country is the bullock-cart. More tonne
miles or kilometres are cartied by the bul-
Jockcart than by any other means, It is a
problem which is not capable of solution by
copying some other country.  Very bricfly
speaking, there are two sct patterns before
the world today. We have the Communist
pattern and the American pattern by which
these countries have solved their problem of
uncmployment and of industrialiation,
which term I include industry and agricul-
turc. Sir, the American pattern s based on
a political system of democracy as we under-
stand it. The pace is slow; everything is in
the private scctor, and industnalisation is
carricd out by the slow method of trial and
error. Str, the Commuanist method is of dic-
tatorship. It is certainly not democracy as
we understand it, not parhiamentary dcimo-
cracy as we understand 1t. At a very rapid
ace, in about 20 or 25 ycais, the USSR has
cen able Lo achicve a degree of industriali-
sation which the western countrjes took 200
years, We here arc attempting to acquirc
the pace of the Communist countiies, while
maintaining the treedoms, as we understand
them, that are in a democracy.

SHRI BALKRISHANA GUPTA (Bihar):
Japan has done that.

SHRI DEV DATT PURI: Botlt systems
have their good points; both have their bad
points. To suggest that there is no unem-
ployment at all in the Communist countrics
or to suggest that every country which is not
Communist is not beset with this problem
of unemployment, is oversimplifying it. In
Britain, for all practical purposes, there is
tull employment; they call it over-cmploy-
ment. In the USA, they talk so much about
unemployment. It has Dbcecome an  issue
there in the last eclections. The uncmploy-
ment figure is between 4.5 and 5.8 per cent.

SHRI K. P. SUBRAMANIA MENON: It
is 11 per cent.

SHRI DEV DATT PURI: 1 was
in the USA when this thing was debated
on the TV day in and day out, and the
highest figure that was mentioned was 6
per cent, which was disputed. Therefore, I
do not say that one system or the other
system is the answer; it is not that if you
transplant one or the other system here all
your problems will be solved. Thercfore,
what I suggest is that we have to face our
problems in our own manncr. Various things
have been suggested. No transplantation is
suitable to us, according to my way of
thinking.

Sir, various suggestions have been made.
Take cngincering  education. I have some-
thing to do with some ITTs and with engi-
neering colleges. Thev only prepare engi-
neers to take jobs in laige-scale industries.
They do not prepare engineers to be self-
employed at all. We should train our engi-
neers and technologists and everyone in the
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most modern technology because we have to
face those problems today. But we should
also balance that education so as to prepare
them to be sclt-cmployed.  The  cngineer
should generate bis own  cmployment and
shiould contitbute to the production of the
country. That is one aspect of the matter
which will need to be gone into very care-
{ully.

Equalisation of wealth certainly will have
to be done. We cannot possibly visualise that
a gical concentration of wealth will conti-
nue undisturbed, unhindered, unhampered.
Unless we do that, we will not be able to
solve the uncmployment problem or any
other problem. That will have to be cqua-
liscd. Lherelore, our socialism and our me-
thod have o be our own. We cannot; well,
get a cabon copy of what s happening in
the USA or the USSR and say, ‘‘Tollow this
or that, and your problems will be solved.”

SHRI SHEEL BHADRA YAJEE: Who
has suggested it?

SHRI DEV DATT PURI: Certain sug-
gestions have been made from various parts
ot the House, on that side.

SHRI SHEEL BHADRA YAJEE: Nobody
has made it.

SHRI DEV DATT PURI: Anyhow, I
will wind up by saying that we recognise the
problem, we know that it is there, and 1
majntain that it 15 more fundamental than
the Fundamental Rights, and it needs to be
solved through a crash programme of our
own. Therefore, we should not try to find
the answer firstly by condemmning the Gov-
crnment and  sccondly by suggesting  that
you amend the Constitution and the pro-
Dlem will be solved. It is only tinkering
with the problem. None of these is going to
be of the slightest assistance in so far as the
solution of this problem is concerned. T do
saggest that the Planning Commission and
the Goveinment pay yvery serious attention
Lo this,

1 am very giateful (o the Mover of the
Resolution that attention has been drawn to
this problem. It must be tieated as a human
problem which is more basic, which is more
fundaniental than the Fundamental Rights
or anything else.

T do suggest and 1 believe that like God’s
flee air the provision of gainful employ-
ment is the responsibility of every civilised
Government and the sooner this is realised
by our Government the better it would he.

oY AT FWO A : JYGHISTET WIIRY,
T St FFTQ & qOT & 78 fafoa v |
ot Gor oot s | e wRfer § & Fr
& fF TEITRT FI & AT IR T
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&1 SR | AFT A ARIU G | 9T TET-
FOo frargan g . A faew & fas & wran
o1, g7 89 {BH  TGEHW FE GUr g
1T 9q & g 47 q w0 aF g !
Aiearfaar & . ov@ WrIHT qEE JIHAT 7
FW FL TG § AT HE(AAT T LA
Fwirafa & 79 & a31 g @iy fE
TRl & 1 AW B g HOE A
F 9T @ & #re ol qF oF A wiafwbi
F F 97 T £ AT TG F LT EI T
IR JTEH JETEFT TG 7 q& Fal (5 AN
gF T AR . @ ATGHT AATFAAS
&\ 2 FUT A AT AT § FREATIEAT
Y 5 gt @A At T frar
g @qmlﬁvqgéfmw%arf
oY 75t 78 grd § | § FEEE F U GIEA 7
I | A1 g 2 e AT FW B 0
T AT HTAY | ﬁﬁwéw% o
firm o #Y &1 A1 &g T 6 & gt
g | fommr & & T el WA ST W
agl TF @eFT FTET § FT AAT | AT 99
ﬁq\mﬁﬁ@aﬁ'ﬂgﬁﬁrwﬁmfﬁﬁﬁ
S eI § | ¢11 g o Few & i wfee
AW &Y agt AFTA T g1 A § T TF
WAFT G & | A9 T AFTA G | SO
# e aET ATAS & 1 AEE AT & ET
40 TG HTHY #39, Q& HIC G & FH
FT @ § | 35T e #1, TR B
1 TEEET £ A A€W L TG
g far wEmEw foF g0 d &
1 ST WAt & 91X Q|7 g9 AW A FLA
famr fear | w 3@ fr FRt AR ST TACY
UEEFTT FT & RIT AG T T A
FHTE BT T da oY g, S 7 5 aE
TR AT Ao A7 ag oY AT M TATE |
g s A ATt o e feamn sar € weda-
FTO] § qF THITT & a1 AT 78 T ¢ |
forgema & 55 F<IT A7 AATET € AT
A 1 FUT HEH A 47 @ 8 AL
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ST ZHTT 4T § 3% Y WTIT TAT AR B
qg AgA BIE § A< qgT @A & HIT AT
g ATEATATET & | FouAT § F-T FT
T &1 W@ g | 30 qLPTL A A2 foA qgq
9297 § Qo HrSo Hio Hio Fi &5% Fi @y
T T F7 1 A1 7 29 5 or@ srafaay
F1 F AW, afFT fggEaT F 55 #Ue
TAT 10 FqT AR aHE A g Afaaa
FTT F 3@ AT AT 20 FUT @ AT
2 zafaw & agr 1/3 517F T wra FAT
& 1 3% JuAT § vz AT F ST g
FLAT AR Grea1 @13 47 AT A7 &Y faway
& qre @ fa7 sefag f6 iee ooy Y
IaTET WRT I a€ FIAT ST G o7 | 98
ST FfREE qETEA A A9 F7A & 99
FTEAAIATRIE 1 §F 5 F7QC 724
uTER! # 3aq Srafes gz 2 fyaw f
aqITH A TG E 1 arF § R a<enfa
F1BIT FE AR fwdT 97 F oY 719 71 71T
71 fRaw, agt feeT & o9 §RT grEEv
T AR FE AT AL HAv T &
X FT FIH F@T & AT a=A1 #1 fgamar
forardi & A1 38 a7z § 799 £ FAqT )
At 78 FgA1 fF wFmEIw gW & aw
#% S g1 A AFY AGr ) qRT #
AL GAT, AT frad 77 arsfoai
& arF far ?osg w oAf a| gd
A aI T ARG A8 ( Interruptions )
# A1 AT TG F LT AR, A F FEA B
qaTfad & T AT 1 7 o gureEEr §
HIXA 1932 A TTTATATHT &7 Iq AT
W agr a7 aFToEEr | § 193259 7
T 97 5T fF w914 9 w9 & g
fafewr @z g adr 9v 1 w7 Srew
gfrar S g@dr awa g g afFT wre
ot 5179 gt 97 73 3fad F awr F Asge Es
TR E | AT T TF a3 ST 7 §AGT T
W & fau Fwgfien & @i & aga o
a9 @I FT W | 56 27 F qEAR
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AT Gled FAT g a1 g0 7 F1 fae F:Y
FH  FET E, TR A1IET qFLT G ARG
qafer® qF7T &1 99 B GAr G &A1 ROV
fir SET F1 TR AT AT FT FH &7 |
q9 A1 5D Z1 aF%aAT g, A6 JoaartaT
FCT A FH TG F99 aren § | fgrgear &
957 & ®aA AwEAEsT § eTiR g,
faaris &, =@ g, wg Sy satazfadr
q1Ew &, U9 § ATST 99 1 ATAATESS
g afeT w1 ax mrad At 1w e,
Fgl a1 fadt | wgr F s g AE
Fr qarE A sfwEE gw @ § "L W
q T FH & & JACE | HTHT
AT fareer et €1 7€ § M A A &
Ta F79 € 7 33 fezrd gm afa | ag
I ST IAQT T AT AFTU HT qLAT AT
aregw foaer g1 S, g\ a9 R/ aw
FT JTEIE T GTIT(T MAFT & a1 IgAT &f
TS & I HTS T THAATZE g1 FT & A
Fau g | W ug a9 @i | g faw
qifafers W QHRTIAF Jraeaw g7 T80
g | w19 3@ fF # gefegarsso F@T
g A TF AEHY FIFH A § O § 9
g ®IIT qF AT, A7 39 ®IQ Al
EFFSST FT P TYY SAT FY AT AGME!
g IR UH, ST AR FT HIeedrRg
FIEIUR § SR Uk AT FY gAAETHS
FI, S FW F, AT GGAT FA4T F @
IR ST & WG < a9 T HTH 5 WA
F1E AT TAY | AT HIT STAAT F 7 T
faaelt § agraar 98 & & we A T F1 vy
faRet 8 @t €, 96 grary ©F
A T HIEFIT I TG WOAT FA AT AT
F ¥iT foat w7 7 ag w91 THAT Y |
a1 g9 & 99 £B FT g6 § AT AL
Tt q 55 FT AT F1H F7 a9 | fagey
¥ g W gaar g faed & § Foer
freear g. ..

=it sitw Wgat : frei d A aar |
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st gmgsw T ;... fREd @
Argr fAFear g | AR FT Fodl 13T §
FZ SATI(F FT, TTAL FI, BIF 71, T F1 AT
ST W@r & I TG FT@ET qE a9
I HTTH ST 20 & HTCE qqfa® GFe
FEags@adaEdaa g g w By
¥t q&h A A5 1 Tt 43¢ QAT 4
TEN o T E | T WESAICAT A T g, agh
T TFTHeE § AT IEIA G 7B ATTATZH
FT @M 3, BT F [T 7 9 F AT §
AfFT weSIfar /A AT g7 AL A1EG
WIIHT FFTX § HIT A(AT HT H(ATET
3 FUT Y &, AT a0 T & | FgT A
HTT G HIA 92 § 987 § | At o agaq
& Aftaa 2@l & WAL HT B Teal G
fretar 2, &1, GHg 3T g § sioeE
WL FATMF Fig sty f g & Hat
w1 5q fF fgegear § § w fasar &
AT & AR MO F¥AJT § A FaL
B H FTH FET §, BT 9 FH FET &,
FHAT § FW FIGT 8, gt F FTH FLN
2 AfeT gaR gl AT wEEr § aga
F¢ feeg F1 96T &7 w@n 8, e framt
F A FTH FET § a1 TAGT F¥ HG
FH FT &, T3 ATRAAT FT AT ATIE
F W AT FEd WATE | ¥ O
FIT &1 TET & T T4 &1 &1 § 1 | Qv Al
q 3G Q@IE | qOIIaIE F1 g I 740
B & 1 AR TR 99T AT g
TE AR AFR ¥ qrETe {27 g g A
FEdT TET AT W& | AT HIGHT IH1Q
oy & T wiw & At T {1 *Ey g
TAR[ IR IAAT &, & IJAHT HeA
FY, 398 I IX SfqEa Fmd A
TAE JETL FT T FE { A@TAAT T
AfwT T ag @Ay & f fas wsdraswr
FE T Ig FATFATIHE  FT AT TS
g1 STl 1 FHITEE FEA | W qARA-
AGHE FITATO & AT & Y &1 &,
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A9 7 TF FLS AT ATHT H F @ 3,
ITET AT TET QT §, Faf A T5F
I &, U2 F &, A FF &, A1 &7 AW
FT AT &1 AT & TG FAT ZFIT 47 ST
F AR AE A 5g A fergz awv-
YT FIG &, T TZ N 9F944TF qATSAE
qIT &, g 4 FANATE £ HIK 7 Hfgafasy
g, ST F[B AT IET AL | AR AR
AT GAFART Fe ag SfatFamEed g
AfFET ATAFT TS FT GIGAT HLAT Z11
HIT fgrgeqm A FAUST #1 qgat g3 ATATRT
FTHTTHT HTH 5T E AT AET ITHTTRT HIFTT
#I, AITHT TH SATHAT FI, UOH GEF
&1, fIF1 F1, TBr T°T F G |

SHRI UMASHANKER JOSHI (Nominat-
ed): Mr. Vice-Chairman, it seems there is
always a consensus of opinion that this
should be treate:t as a national problem as
the other day th- problem of the Scheduled
Castes and Scheduled Tribes was treated as
a national problem. If all citizens of our
country are very serious about this great
deficiency from 1 hich our social life suffers,
then, all of us should put our heads together
and treat this a a national problem. The
problem of unernployment will have to be
tackled keeping in mind the employment
potential that okttains at the moment in our
country. For the foreseeable future agricul-
ture will remair our main industry. We
find that in some parts of India, say, Ben-
gal, the people are more or less unemployed
for eight month in a year. That is not a
desirable situaticn. So the problem of land
hunger will have to be tackled. And then
we will have to provide some decentralised
industries in mofussil areas.

Belonging as I do to the educational field
I should like to concentrate on tackling the
problem of the new entrants to the labour
market. Our educational system should be
used as an instrument of change as far as
this great problem is concerned. I am sorry
to say that as a Vice-Chanchellor I suffer
from a sense of guilt as I told this House
the other day in so many words. As one
heading a unive'sity, I have a feeling that
I am presiding ‘ver an organisation which

throws the men and women of our country 1
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to the wolves. The educational system seems
to have fallen between two stools, the State
Governments and the Central Government,
The poliicians in the various States are
rightly trying to see that there are more
schools, more colleges and more universities,
but there is no coordination between secon-
dary education and university education, If
we do not provide for professional courses at
least at the higher secondary level, I do not
Know what will be the fate of the young
people whom we turn out from the schools
and colleges. The degrees have been des-
cribed as passports without visas. The stu-
dents have degrees but those are of little
avail. We should wake up to this eventua-
Lity. Let us have more vocational courses at
the sccondary level and at the university
level which give some means of livelihood
to our young men and women. I do not
agree that we should not allow students to
go to the universities. That would be bad
in a democracy. I should even go to the ex-
tent of saying that 1t is better to have edu-
cated unemployed than uneducated unem-
ploved. I know, there is a proverb in Sans-

krit: grgqear:  {gST: §saf: Discontented
=
scholars are lost of souls. Vinobaji has turn-

ed this phrase into ** WHE\[DEET : i@"\ﬂli

qﬂ:iﬁm ! ‘Discontended scholars go com-
munist. I do not know how far this obtains
in our country, Even in the case of Naxa-
lites in Calcutta, in Bengal, the discontent-
ment is not merely about their getting some
gainful occupation. It is the state of affairs
which unnerves the mind of sensitive young
men. The young men feel that there should
be a system which delivers the goods, there
should be social justice meted out to the
vast millions of this country. It is high time
that we impressed upon our younger men
that the system to which we are all com-
mitted is a democratic system which wants
to bring in socialism and that it is politi-
cally and socially a viable system. For this
we ¢hould leave nothing undone. All that I
would say is that this problem should be
treated as a national problem and in all
seriousness we should find out some early
solution to this problem.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The House stands adjourned
till 11 A.m. on Monday.

The House then adjourned at five

of the clock till eleven of the clock
on Monday, the 7th December,

1970.



